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GOYLln'a,IENT OF Il\DlA. 

LEGISLATIVE  DEPARTI\IENT. 

PROCEEDINGS OF THE COUNCIL OF THE GOVERr;OR GI'NERAL OF INDIA ASSEM' 
BLED FOR THE PURPOSE OF MAKING LAWS AND REGULATIONS UNDER 

THE ~ OF THE INDIA COUNCILS ACTS, 186. to 1909 
(2.4 III: 25 Vict., c. 67, 55 III: 56 Vlct .• c. '4. AND 9 Ed ... VII, c. 4). 

The CO\1ncil met at Viceregal Lodge, Simla, on Wednesday, the 17th September, 
1913. 

PRE5l!KT: 

~  Excellency BARON HARDII'GE OF PEN5HURST, P.C., G,C.B., G.C.M.G., 

G.C.v,o., G.M.5.1., G.M.I·l!., 1.5.0., Viceroy and Governor General, presiding, 

and 51 Members, of whom 43 were Additional Members. 

QUESTIONS AND ANSWERS, 

I. The·Hon'hle Maharaja Manindra Chandra Nandi ~ -

II (ti) Will the Government be pleased to lay on the table a statement show-Dama1e caused 
ing the extent of damage caused by the recent floods in Bengal and Bihar and by Doods in 
.. the approximate loss of human life and cattle ? ~  and 

., II (6) Will the Government be pleased to announce what measures are ~ ar. 
being taken for the relief of distress in the affected areas? " 

Tile ~  Sir Reginald Craddock replied :-
, 

U The Hon'ble Member is referred to the statements made on behalf of the 
Local Governments of Bengal and Bihar and Orissa in the Provincial Legislative 
Cou'ncils on the 1st September and 29th August respectively. These he has 
tloubtless already seen, but if not, ) shall be happy to show him a copy. " 

2.. The Hon'bJe Mir Asad Ali asked:-

II Will Government be pleased to state the number of Muhammadan as well Number 01 
as Hindu officers under Government whose services have been lent to Native Muhammadan 
States in different provinces? " and Hindu offi-

cers w b05e aer-
vices have been 

The Hon'hle Sir Henry McMahon replied :-

"There are 124 Muhammadan and 438 Hindu officers under Government 
whose services have been lent to Native States in different Provinces and Admin-
istration,," 

U9LD 
( 33 ) 

leDt to Native 
States. 
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34 QUESTIONS AND ANSWERS. 

[Mir Asad Ali ; Sir William A/eyer j 
Sir Reginald Cradt:oek.J 

[17TH SEfTEMBER, 1913. 

-3. The Hon'ble Mir Asad Ali asked:-

Number of " Will Government be pleased to lay on the table a statement showing the 
~  number of Muhammadans in various Dep:utments of Government, each drawing 
U1 various De-( II salary of (I) Rs. 1,000 and over, and (2) Rs. 500 and over, in the different 
partments 0  • (1 d' ~  
Government provinces 0 n 12 r 
drawing asalary 
of Rs. 1,000 and 
over, and RI. 
SOO and over. 

• 

The Hon'ble Sir William Meyer replied :-

"The information desired by the Hon'ble Member in respect to appointments 
on Rs. 1,000 and over was given for the year 1910 and for India as a whole ill 
the statement laid on the table by the Hon'ble Sir Guy Fleetwood Wilson in replY' 
to a question asked by the Hon'ble the Raja of Dighapatia at the meeting of 
Council held on the 24th March 1911, and will be found in the Council Proceed-
ings of that date. Similar informatiom for the same year in respect of appoint-
ments on pay of Rs. 500 and over "'as laid on the table by Ihe Hon'ble Sir 
James Meston in a further reply to the Hon'ble Raja's question at the meeting 
of the loth January 19'2. I now lay on the table a statement-~  the 
distribution by Provinces of the appointments shown in these statements as held 
by Muhammadans. Further, at the request of the Pt:blic Services Commission 
a compilation is now in progress showing the classification of the holders of all 
appointments of Rs. 200 and over in value, and probably this will be published in 
due course. Although it covers only the services under inquiry by the Com-
mission, this practically includes all important posts under Government • 

.. The preparation of statistics of this kind involves much labour and time, 
and it is boped that the statements already referred to will meet the Hon'ble 
Member's requirements, as a sufficient interval has hardly elapsed to justify the 
labour of revising the datil previously supplied." 

4. The Hon'ble Mir Asad Ali asked :-

Publication of II With reference to the question regardini! Muhammadan charitable and 
a11111I1l repom religious endowments asked by the Hon'ble ~  Syed Muhammad on the 
", Muhal1!mad-20th of March 1911, the Government of the day promised 'to make inquiry 
lAd ~~  on the subject and to ask the Local Governments to consider whether it is or IS 
1 ~ ~  not desirable that. annual reports should be published in future, in cases in whicl!. 
~ they are not published at present." 

" Will Government be pleased to state the result of their inquiry, and lay on 
the table the views of the Local Go\,ernments on the publication of annual 
reports? " 

The Hon'ble Sir Reginald Craddock replied:-

II A statementt is furnished to the Hon'ble Member summarizing the in-
formation supplied by Local Governments in 1911, and including their views on 
the ~ t of the publication of annual reports or accounts in respect of each 
endowment." 

• fiJ. Appendia A. t fii. Appendia B. 



'QUESTIONS AND ANSWERS. 35 

'7TH ~ , 1913.] [Mil' :fsad Ali,· Sir E. D. Mac/nge",. 
SIr T. R. WYIII/e,] 

5. The Hon'ble Mir Asad Ali asked:-

II (a). ~  the Government be pl.eased to state whether Ihey ~  come to Style of arch i-
a final decIsion as to what style of architecture should be adopted in the building tecture of New 
of the new capital, and if so, what the style is? Delhi and Durn-

Il • ber of Euro-
. (6) Do the G?vernment prop?se to utIlise indigenous talent and skill peaD. and In-
m the actual construction of ,new DeIhl? diaD! employecE 

" ~  W'II h  G bId' on the Tem. Cit e overnment e  p ease to statc toe number of Europeans porlry and Per-
and of In ians employed in the TeOT,porary Works 011 a salary of Rs, 100 and manent Works 
over, and of those employed in the Permanent Works? " on a aalary of 

Rs, 100 and 

The Hon'ble Sir E. D. Maclagan replied :-

/I (a) No final decision as to the style of architecture to be adoptcd in the 
various buildings comprised within the New Capital has yet been arrived at, but 
in this connection the attention of the Hon'ble Member is invited to the answcr 
Riven by the Hon'ble Sir Robert Carlyle to question 4 asked by the Hon'ble 
Sir Gangadhar Chitnavis at the meeting of this Council held on the 5th March 

~. 

If (b) The Government of India hope that the work ill New Delhi will serve 
as an ¢ricouragement to tlie best craftsmen in India to seek employment upon it, 
andwi\1 afford them an ample outlet for their traditional s'-ill. It is th.:ir intention 
to utilize indigenbus talent and skill in the construction of ~ as far as this 
may hfi found practicable. 
. I/(e) There were 16 Europeans and 8 Indians on salaries of Rs. 100 and over 
employed on Temporary Works, The numbers at present employed on Perma-
,. ~ t Works are 36 anu 38 respectively." 

6. The Hon'ble Mir Asad All asked:-

Ofer. 

1 " (a) Is it a fact that third class passengers on Indian Railways endure Want of tbird 
hardships!' for want of sufficient accommodation, especially during fairs and elMS pauenger 
festivals 1; aceommoclatiol1 
l' ~ If . '11 G be I  d  h 'f . 011 Indian Rail. 
:1 .': II (II)! . 10, WI ~ t pease to state '" at steps, I any, arll hemg ",ays. 
~ ~ , ~ . ~ the ~  of passengers, and ensure their necessary 
,comfort; espeCially dunng long Journeys? " " ' ": 

r The'Hon'ble Sir T. R. Wynne replied :-
", 'l 

;' 1/ Government is not prepared to admit that 3rd class passengers have to 
~  hardshipI for want of sufficient accommodation, espeCially during fairs and 
ifestivals. 

" At such times enormous nunlbers of people all want to travel at the same 
,time, and: railways make special arrangements to meet'their demands. It is 
recognised in every countrr in the world that when large numbers of people all 
want to 'travel at one time on certAin particular days, rail",ay administrations 
cannot prevent a certain amount of overcrowding i and it is accepted as inevitable. 

" With regard to (b) I may remind the Hon'ble Member that the class of 
.carriages which has been built for several years past for 3rd class passengers for 
long journeys, consists of bogie carriages of the same dimensions as those used 
for, 1St and 2nd class passengers. They are fitted with lavatories and hue 
upper berth; and racks. There ha·, therefore, been a very great improvement 
,in ,the ;conditions under which 3rd class passenger traffic is carried, and Govern-
ment is not prepared to admit that such pas'lengers lire made unnecessarily 
. uncomfortable or are overcrowded to a preventible extent." 

~ 1 , .. , 



QUESTIONS AND ANSWERS, 

[Mir Asad Ali; Jiajor-(ielleral '1irdfllood; Sir 
Harcollrt Buller i Ral Sri Ram Ballad"r.] 

7. The Hoo'ble Mir Asad Ali asked:-

Raising of a II (a) Will Go\'ernment be pleased to state if they would consider the 
purely Indian advisability of raising a purely J t.dian Volunteer Force from among the warlike 
VF 0 I u n t ef e r races of India with a view to sustain their martial qualities? orce rom ' 

among th ... war- " (h) W'll G bId 'r I d' Ch" d P like raccs of I ovt:rnment e  p ease to state I  n Ian f1stl3l1S an arsees 
India: and are enlisted in the Force? If so. what are their respective numbers? " 
whether Indian 
Christians and 
Parsees are en-
listed in the 
Force and their 
reaptdive num-

The Hoo'ble Major.General Birdwood replied:-

ben, " Government do not consider it advisable to raise a purely Indian Volunteer 
Force from among the warlike races of India, for whom the Indian Army affords 
ample opportunity to sustain their martial qualities. 

" Indian Christians and Parsecs are enlisted in the Force, provided their 
enrolment ;s acceptable to the Officer Commanding the Corps concerned. I rna, 
add that individual Indians are also eligible for enrolment under the saine condi-
tions. The number of Indian Christians and Parsees in the Force ('n the 31st 
March last was 2]4 and 778, respectively." 

8. The Hon'ble Mir Asad Ali asked:-

Amendment of " (a) Will Government be pleased to state if the, have received any sugges-
the ~~  CltYtions and proposals from the Government of Madras In regard to the amendment , 
MDDlapal Act. of the Madras City Municipal Act? 

" (6) If so, will Government be pleased to state whether any luch proposals • 
provide for separate representation for M uhalllmadans as well as the election of 
a non-official Chairman as proposed in Bengal?" 

The Hon'ble Sir Harcourt Butler replied :-

II (II) The Government of India have received the views of the Government 
of Madras on the proposals relating to presidency municipalities as contained in 
paragraphs 864 to 870 of the Report of the Royal Commission upon Decentral-
Ization and will shortly address the Local Government, If the recommendations 
of the Madras Government are accepted, it will be necessary to amend the 
Madras City Municipal Act.' 

.. 11) The question of an elected Chairman has been considered by the 
Government of ~ , but the subjec of the separate representation of Muham-
madans has not been specificially raised by the Local Government in their reply 
to the proposals of the Commission above referred to. This question is bemg 
separately considered by the Government of India." 

9. The HOD'ble Rai Sri Ram Bahadur asked:-

EKtenlioa of .. (ji) II it a fact that a railway line from Dehra Dun station to Rajpur at 
niI-r line the foot of the Mussoorie hills will be only about seven miles in length and that 
from Dehra Dun the line was surveyed mere than two years ago? If 80, will the Government 
.to Rajpur. be pleased to state why no further action has been taken to construct the 

, line?, ' 

Ii (II) I. it a fact that there is a large passenger and goods traffic betwccn 
Dehra Dun and Raipur? If so, will the Government be pleased to say whether 
they, propOse to direct the Railway Admir.;stration concerned to take early 
action in the construction of the said line? " 



QUESTIONS AND ANSWERS. ' 37 

[Sir T. R. W,"tle,' Rai S,.i Ram Bahadl4r; 
Sir RIginala' Craddock,· Af,.. Acllariar.] 

The ~  Sir T. R. Wynne replied :-

"the line from Dehra Dun to Rajpur which would be eight miles long, was 
surveyed this ytar. The railway to Dehra does not belong to Government, but 
to the Hardwar-Dehra Railway Company. Government has no objection to the 
company extending its line to Rajpur if it so desires, but is not in a position to 
direct the company concerned to take early action in the construction of the said 
line at its. own cost." 

10, ~  Hon'ble Rai Sri Ram Bahadur asked :-

" Has a scheme relating to the revision of the clerical establishment in the Rcvi.ion of 
United Provinces been submitted by the Local Government to the GO\'ernment the. clerical el-
of India? If so, has the schemt been submitted to His Majesty':! Secretary of tuab!II';rent p of 
State for India? And, if so, can the Government of India state when the orders .nlte G fO-
.' vIDees overD-

of the Secretary of State are hkely to be received? II meDt. 

l'Jle Hoo'ble Sir Reginald Craddock replied :-

... l"rom correspondence received from the Government of the United 
Provintes tt appears that that Government has under consideration the report of 
a Committee ap\1ointed to. consider the revision 01 clerical establishments. No 

~ scheme has yet been submitted to the Government of 'India, though a 
minor proposal &;rising out of the report is under their consideration." 

I 
, , 
II. The Hoo'ble Mr. Acbariar asked:-

; "(II) Will Government be pleased to lay on the table the papers in con- Strike on 
ilet:tion with the late strike on the Madras and Southern Mahratta Railway? Madra. and 

'I '  (  ) 'I G  '  . ..' k  d Ii . Soatbetn Mab-
~ ,"" •. ~ t 10 a posItion to rna e  a  e nlte atatement as to the ratta RaJ,_y. 
Qlules of thiS strike ? 

'/1 If (t) Is it a fact that ~  of other Railways went out, or threatened 
~  go out, on strike in sympathy with the strike on the Madras and Southern 
Mabratta Railway, and if so, which other Railways? 

.~ "II (4) Will Government be pleased to make a statemeht as i to tt.e actual 
an'd estimated loIS in its revenue in consequence of this and ~t  connected 
.. trikes and in the income of the Railways concerned? i :, ' 
t~  ( , ,  . 

• ,~ ,~  co (I) :Did the Railway Board receive any, and what, ~ t t  from 
the men of the Madras and Southern Mahratta Railway Company or on their 
liehalf, appealing for intervention in respect of certain grievances, and if so, what 
action did the Board take ? 

h" .. <f) Is it a fact that ~  .of t~  ~ ~ .  Society of Rail-
'lay 'Servants bas been greatly mereaslOg since the strike In ~ t  and the 
connected' strikes, actual or threatened, and if so, is it in a position to state the 
causes thereof? " 
t '1 
~  , 

,The Hoo'ble Sir T. R. Wynne replied :-

"The answers to the Hon'ble Member's question are as follows :-

! .. (a) Government do not consider that any useful ~  would be'served 
by laying on the table papers relating to the recent strike, on the Madras and 

I.;LD 



QUESTIONS AND ANSWERS. 

[Sir T. R. Wymze; Atr. GI:IIJ1JI(lvi; Sir Regitl.lld [qTH ~ , '9'3. 
Craddock.] 

Southern I\lahratta Railway. The strike occurred on a line wOi'ked by a Com-
pany and the communications which passed between Government and the 
Company were for the most part of a confidential nature. 

" (I) The strike,has now been over for some time, and GO\'ernment doubt the 
expediency of giving rise to controversy by expressing an opinion on the causes 
which led up to it . 

.. (c) Some employes on other Railways, "jg., the Great Indian' Peninsula 
and Bombay, Baroda and Central India Railway did go out on strike in sympathy 
with the strike on the Madras and  Southern Mahratta Railway, under, it is 
understood, the direction of the Trustees and Secretary of the Amalgamated 
Society of Raihvay Servants • 

.. (d) The strike caused no loss in Revenue of any importance on the Rail· 
ways concerned, the temporary loss due to impeded traffic having been subse-
quently made good. 

II (,) The Railway Board received no representations from the men of the 
Madras and Southern Mahratta Railway appealing for intervention, except a 
single telegram purporting to have been despatched by some porters at Banga-
lore, Communications purporting to represent the claims of the Railway Staff 
were also received from the Secretary of the Amalgamated Society of Railway 
Servants. The Railway Board saw no reason to intervene and It'ft it to the 
Railway Administration to deal with the strike. lls rapid termination fully 
justified the attitude taken up by the Railway Board, 

II (f) The information in possession of Government is to the effect that since 
the strike the Membership of the Amalgamated Societ}' hag largely decreased. 
The Government are not in a position to state with authority the reason," 

12. The Hoo'ble Mr. Ghuzoavi ask ed :-
Leave to " (/I) Has the attention of the Government been drawn to an article publish-
Mahomedan em· ed in the' Lahore Observer,' dated the, lth June 1913, in which it i. stilted that 

~. ba &fadr .. in reply to a question put by the Hon'ble Mr. Ahmed Thumbi inquiring whether 
; "1 Juma Government would be pleased to grant two hours' leave to their Musalman em-
rayers. ployl5s to enable them to say their tuma Prayers, the Government of Madras 

replied in the negative stating that t'here was no necessity for it ? 
c' (6) Is the statement in the article referred to above correct? If 10, is the 

Government aware that this refusal on the part of the Government of MadraS 
has caused any dissatisfaction in the minds of the Musalmans there? 

II (c) If so, will the Government be pleased to state whether they propose 
to advise the Government of Madras in terms of the reply gi\"en to my ques-
tion on the granting of leave to say Juma Prayers by the Hon'ble Sir Reginald 
Craddock on behalf of the Government of India 011 the II th of March '9'3 ? II 

The Hoo'ble Sir Reginald Craddock replied:-

.. (/I) The Government of India have aeen the article referred to. The 
reply given by the Madras Government was that they were not satis6ed that 
there was need for the concession in question in the Madras Presidency. 

II (6) The Government of India are not aware that the Madras Government's 
decision has caused dissatisfaction locally • 

.. (e) Since the anS\\'er referred to was given the Government of India have 
commended for the Madras Government's consideration the desirability of 
allowing the concession, and as the grant of holidays is a matter for the 
discretion of Local Governments, it is open to the Mahomedans of the Madras 
Presidency to make any further representation that they may desire to the 
Government of Madras." 



QUESTIONS AND ANSWERS, 39 

17TH SHPTf=MdER, 1913.] [M,.. Ghu,navi i Si,. Harcourt But/e,.; 
Sir E. D. Mac/aga".] 

13. The Hon'l.he Mr. Ghuznavi asked:-

"With reference to the question put by me at the meeting of the Imperial Establishment 
Legislative Council held on the 1 Ith March 1913, with regard to the establish·oEPasteur Insti-
ment of I Pasteur Institutes in Bengal and in other parts of India and the reply tutes in Bengal 
given thereto by the Hon'ble Sir Harcourt Butler, will the Government be pleased and ~  parts 
to state;whether they would consider the desirability of making special grants to of IDdla. 
such Lopal Governments as may desire to establish Pasteur Institutes at their 

~ t  ? " 

~  Hon'bJe Sir Harcourt Butler replied:-

II Should any Local Government desire to establish a Pasteur Institute at 
its Heaclquarters and formulate a definite scheme to that end, the Government 
will be pleased to consider the question on its merit." 

14-The Hon'ble Mr. Ghuznavi asked:-

II Win the Government be pleased to state what steps, if . any, it proposes ~ t  

to takejto further p,opulariz,e the -~ t  Credit ~t  ~ t  through?ut Credit Society 
India ~  to call. m the aid of bus mess men and financiers m order to bnng syetem, 
aPout t~  eatabli$hment of"large Central Provincial or ~  through. 
opt lndr with a lufficiency 01 capital t~ cope with the work? .. 

The Hon'ble Sir E. D. Maclagan replied :-, 
': " The popularity of the co.operative movement in India: is already, as the 
~  ~  is ~ , of a very ~  character. Since 1906, the number 

¥ 'the SocIeties bas mcreased from 843 to 8,177, the number of members from . llQOO to jM3,OPO. ,and the amount of capital at the ~  of ~ .. ocietiel from 
,3flalthll'10 tJ351lakhs. For the control and guidance of this rapidly growing 
organization and/the supervision of further extensions, whole·time Registrars 
have bee"lappoiQted in all the major provinces,  and the Local ~ t  have 
;tuthori!,. to entertain any subordinate staff that is necessary. Large Pr9"incial 

~ ~, , Banks have already been established in several prOVInces, and any 
proposal$;for'thq development of the system in other areas ,",ould ifceive icareful 
~tt t  ~  t~  Local Governments concerned." ,. ~  '. 
J , I 

,~ ;, . 

,.; ') I 

·:ls.:TherHon'ble .Mr. Ghuznavi asked:- . I i 
i !' ii, I 
, If (4) Is it a fact that the annual burden on the Indian tax· payer for main· llaintenancc! l 
~  an established Church in I ndia is about 18 lakhs P Is it a fact that out of of an established , 1 
tho,totalChristian population less than 14 per cent belong to the established Church ia ladia. ! 1 
. Church ? I, •  . ,. " 

k:': " ~~  ~ it a fact that the dis·establishment of t ~ Wel.h Church Bill H "ill ~ ~  the law of the United Kingdom? :' ( .. 

II (c) Jf .. so, ~  the Government be {lleased to state ~t  they will 
consider the question of maintaining or otherWise an established Church in India? I 

.. (d) If not, will the Government be pleased to consider the desirability of , 
sanctioning suitable amounts for purposes of religious training both for Musal.j 
mans and for Hindus ? ~, '  ; 

;·:"14 



QUESTIONS AND ANSWERS. 

[Sir Harcou,,1 BillieI' " Mr. Ghu.1Iavj .. 
Sir T. R. Wynne.] 

[17TH SRI-THIIIBRR, 1913. 

The Hon'ble Sir Harcourt Butler replied:-

II (n) and (c) The Government of India recognize the duty within reasonable 
limits of providing the ministrations of religion for British-bern European servants 
of the Crown, and especially for soldiers and their families. With this object 
there are establishments of chaplains of the Church of England, to \vhich com-
munion the greater part of the civil servants belong, as well as the majority of the 
soldiers. There is also a small establishment of Presbyterian chaplains. Roman 
Catholic priests and Wesleyan 11inisters are also employed to minister to soldiers 
of their respective denominations where\'er there is a sufficient number of such 
soldiers to justify expenditure for that purpose. 

II The Government of lndia see no reason for departing from a policy which 
has the sancti..,n of time and authority. The total cost of the Ecclesiastical 
Department in India for ministering to an cenominations for the year ending 
31St March 1913 was approximateTy Rs. 138,oo,ooo This figure includes both 
civil and military charges as well as charges for cemeteries, petty establishments, 
etc. 

/I The proportion of members of the Church of England in India to the total 
Cbristian population according to the census of 1911 is 12'7. 

II (b) The Government have no information in the matter. 

/I (d) The Government of India have confirmed for the purpose of Hindu 
and Muhammadan religious endowments a large number of alienations of State 
revenues which existed before British rule. The sums thus indirectlv contribut· . 
ed from general revenues amount to a very large figure. A sum is -also given 
aDnuaJly to meet the cost of religious teachers with non-Christian troops. 

"The Government of India are sensible 01 the importance of religious in· 
struction· and also of the difficulties which attend it. They have addressed 
Local Governments on the subject and await their replies." 

16. Tbe Honlble Mr. Gbuznari asked:-

~  in "(a) Is it a fact that by a recent circular the minimum pay of European :3 ~ ~~ Station Masters in the Eastern Bengal State Railway has been fixed at Rs. :ISO 
tion and Assist. and that of European Assistant Station Masters at Rs. 1100, and the minimum 
ant Statioll salaries of I ndian officers in the same posts and in the same grades are 
Masters OD the Rs. 3S and Rs. 30 respectively? 
Eastern Bengal. . 
State Railwav. .. (6) If so, \nll the Government be pleased to say 11 they p,ropose to con-

• sider the desirability of taking steps to remove this inequality? ' 

The Hon'ble Sir T. R. Wynne replied:-

II The Hon'ble Member is referred to the answer given on the 9th instant 
to Hon'ble Mr. Banerji's question on the same subject." 

17. The Hon'ble Mr.  GbuzDavi asked:-
Connection of II (a) Has thp. question of connecting the Northern section of the Eastern 
the NortLern ,Bengal State Railway with the Katihar·Godagiri section of that line been under 
aec:tion of the the consideration of Government? If so, will the Government be pleased to 
~t  ~  state what decision, if any, has been come to with regard to the question ? 
~~  ~ . Ii (6) Is it a fact that all the local authorities, especially the Commissioner of 
Godagiri IICC. the Rajshahi Dh'ision, are  strongly in favour of Nattore.Rajshahi and Godagiri 
tion of tbat line. li"e iD preference to the Rajshahi.Gopalpur or Sara line? 

:  " (e) 1f so, will the Government be pleased to say whether they propose to 
consider all the factors before arriving at a decision? " 



QUESTIONS AND ANSWERS, 41 

[ Si,.1'; R, WY'lIIt; Mr, GI,uznaTJi. ] 

The Hon'ble Sir T, R. Wynne replied:-

"rI'he question  of the best alignment to adoet to connect the Northern 
section of the Eastern Bengal Railway with the Katlhar-Godagiri section is still 
under consideration, 

"Government are aware of the local opinion in favour of tht: Natore-Rajshahi 
alignrnent, and this will of course be fully taken into consideration before a final 
decisiJn is come to. I ought to add that representations have also been received 
in fav6ur of the Sara-Rajshahi Godaglri alignment, Ivhich Government must also 
consider." 

J8, The HOD'ble Mr. Ghuznavi asked:-

"(a) With reference to the reply given by the Hon'ble Sir T. R, Wynne ConitnlctioD 
to myiquestion put on the 7th March 1913, will the Government be pleased toOr cert.ain Rail-
state iJ -it has now taken under consideration the cOllstruction of the following way Linea. 
Railway Lines, "i. :-
, ~ (1) Bhairab Bazar to Gauripur, 

t (:I) ·Dacca (Tangi) to Aircha, 

I (3) ~  to Aircha, 

~ , (4t ~ , t  t~.~ 1  ; •. 

•• ~ " ",(6) If,se,fhas any deCISIon been ~  at as regards all or any of these 
'questibnsand, q not, when may such d,ecision be expected 1 I 

;  , '{ec).1f a decision in favour of the construction of any of the said lines il 
.come to, then hbw soon will such \inesor the 6urvey workl for t ~ lame be taken 
iin hand 1" ' 

,~ .Ii I. i.'_ .~ J·t ~ I 

, ;;, Th, ijon;ble Sir T, R. Wynne replied 1-

b  , "A:flurvey is now in progress for a line of railway bl'tween Bhairab Barar 
~, , ~  ~  some point in ~  ~ t , !,-nd ~  lor t ~ t t  by 
'}pnvate ;entcrpnse have been received :and will be considered when the r9ults of 

~t  ~ ~  fnown, ! i !. ,Iii j 
~  ",\ . . , ~, ,~ t t  of lines from ~  ~  to Aricha -14 from rr, angail 
:to Ancha'is nof at present under the consideration of Govern men ~ , 
." '. l. • .,t .. , ! I I I  ' 

,'··· .. As·regards the construction of a railway from Rajshahi lto Natore the 
'Hon'bleiMember is referred LO the answer given to his t ~ regarding the 
rconnectionofthe Northern Section 0)( the Eastern Bengal ~  with the 
: Katihar-Godagiri Railway, - :. 

i"" /,It is not possible to give a definite date for the ~ ~ t of construc-
ltion ,?n any of ~t  railways, but reports and estimates fOf the phairab Bazar. 
,Gaunpur' hne may be expected before the end gf the year, and thereafter no 
i avoidable delay will be allowed to occur in dealing witb the proposals for its 
construction to:which I have referr<::d," !I' 

19. The Hon'ble Mr. Ghuznavi asked:-

"(II). Is it, a fact that keen, disappointment ~  ~ t by, the people of Affiliation of 
Mymensmgh, ~ .  of ~t Bengal of all classes, at the 1 refusal to aanction the Aa.ada ,MOhaD 
proposal for raising the Ananda M9han College to the ~ t grade sent up by the College. ' 
Syndicate and, supported by th: Goven:ment of ~ , , 

• • • j t; 

upLD 
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"(6) Is it a fact that a lakh and twenty· three thousand rupees, i.e., more 
than two-thirds of the entire sum needed to build the College was found by the 
Zemindars of Mymensingh? Is it a fact that half a lakh of public subscription 
is now necessary to raise the College to the first grade and that this sum was 
guaranteed by s0l!1e forty leading citizens of Mymensingh town by the execution 
of a legal document? 

"(e) Will the Government be'pleased to state whether they will reconsider 
favourably the question of extended affiliation to the Ananda l\lohRn College from 
.next year in the light of further informations which may have now reached the 
Government of India." 

The Hon'ble Sir Harcourt Butler replied :-

" (a) The GOl'ernment of India received certain communications, notably 
telegrams, from the Mymensingh A.sociation, from Tangail and from Gobindapur 
in Mymensingh district, expressing mortification at the refusal to affiliate 
the Ananda Mohan ~  as a first grade College. They have also seen 
reports of meetings, etc., In the press. 

"(6) The Government of India understand that abuut Rs. 1,!30,OOO was 
privately subscribed towards the construction of the Ananda Mohan College, 
but are not aware what fraction this represents of the entire -cost TI,e Govern· 
ment of India are not aware precisely what sum is necessary to raise the college 
to the first grade, but ther understand that a capital grant of Rs. 55,000 from 
the Government of Benga was contingent on the raising of a contribution of 
Rs. 50,000 locally. It was not stated in the application for affiliation nor in any 
other papers forwarded to the Government of India in connexion with the case 
that any citizeils of Mymensingh had executed a legal document. Since orders 
refusing affiliation were passed, the Government of India have seen statements to 
t his effect in the press. . 

. .. (e) When the Government 01 I ndia refused to sanction the enhanced 
affiliation, they promised again to consider the case wh.:n the improvements had 
been carried out, which were contemplated in the documents before them, and 
without which the college was admittedly unfit for the affiliation sought. The 
Government of India adhere to that promise." 

.20. The Hon'ble Mr. Gbuznavi asked:-

t~  V.ary "Ca) Has the attention of the Government been drawn to a ·speech 
Bm. ·delivered by the Hon'ble Khajah·Gholam-us·Saquelain during the last Budget 

-debate of the Legislative Council of the United Provinces in which he quoted 
figures obtained from official sources showing the high rates of interest that are 
habitually charged and the sums that are generally decreed in the Law Courts. 

"(6) Is it a fact that the same C'r perhaps higher rates of interest prevt'-il 
in Bengal, nay throughout the rest of India? 

II (c) 1£ so, will the Government be pleased to state whether they will con-
sider the desirability of either bringing in a Usury Bill or taking such measures 
as to prevent a decree being obtained for at least more than double of the 
principal? " 

The Hon'ble Sir Reginald Craddock replied :-

"(a) The speech in question has been perused. 
"(6) The Government of India ha\'e no exact information on the point. 

"(c) The question of legislation on the subject of Usury has been before 
the Government of India on more than one occasion and is at present occupying 
their attention. No assurance can, however, be given whether such legislation 
will or will not be undertaken," 
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21. The Hon'ble Mr. Ghuznavi asked:-

.. (a) Has any scheme for reorganizing the Provincial Judicial Service of Reorganisa-
Bengal been proposed by the High Court and sanctioned by the Governmt:nt? tion of the Pro-
If so, will the Government be pleased to state what are the details of the scheme vinci.al Judicia' 
and whether final orders have been passed on it ? Snervlce, of 

enga. 
"f(b) Has an allotment of Rs. 50,000 been made for the re-grading of Munsifs 

for the province of  Bengal jI If so, when is the re.grading likely to be effected? , 
"i(c) Is t,here any inequality in the matter of promotion a1)d prospects of 

, ~ t  ~  and Munsifs in the province of Bengal and in the province of 
,Bihar ~  Orissa? If so, is it proposed to transfer any Subordil1ate Judges and 
Munslfs from the former province to tbe latler and, if so, how many? 

";(d) If it is not proposed to m'lkeup the inequality in this Illanner, in what 
other ~  is it proposed to ,do so jI" 
.  i 

The Bon'ble Sir Reginl'ld Craddock replied :-
{ 

. "tProposals relative to the distribution of the Judicial Branch of the Provin-
:cial qvil Service .betwep.n the three provinces of Bengal, Bihar and Orissa and 
Assam are at"resent before the Secretary of State, and pending the receipt of 
'His Lhrdship's ,orders .no statement can be made." 
I  .  ; ~ 

?-2.1he Jion'tle Mr. Abbott asked '--; , 

;!' '¥(t)'Will the Government be pleased to state whether it has received Exemption 
,~  ~ the various Anglo-Indian As,ociations in India regarding the (rom income-
exemption from income-tu of the pensions paid to retired State officials and tax of peD.ioDS 
:,widows and orphans, and if so, what action has been taken thereon P .paid to retired 
~ "  \ W' I 'h G bid h hI· h E h official. wldo", .. 
H.' .(, ~.. Ii ~ ~ overDl!lent e p eas.e to state w at t e, OIS.tO. t  e xc equer aDd orPhan •• 
rquldibe",f the" ald memorials are granted for-

~ '. ~  ,~  nglo-Indian and Domiciled Community alone, and 
~ (6) all classes. I 

II (3) Whether the Government will be pleased to sanction the .boon craved?" 
~~. ~ ) ~ ,  • "  , 

: The ~  Sir William Meyer replied:-

i , ~ ~ ~  on the subject 'were recently ~  I ~~t , Anglo-
~  AssOciations of Mylore and ~, Calcutta, and t'he ,Pu*lab and North-
~ t~ ~ t . lhe ~ ~ t  were informed 'that t~  Government 
~  ~ l"er,e ~  to comply With their prayer. :! 
'. II 2 •. , (a) ~~ t  statistics are not available for the Anglo·lnpian and Domi-
; cded Colllmumty. :  ' 

.ii' II (6lThe Joss involved in exempting Government pensions ~  be about 
(3 ~ hs. ~ . . i  : 

. ~  Government of India see no sufficient reason for reconsidering their 
{refusal to' accord differential treatment to retired State officials or members of 
-their families." ; 
~  . , ' 

2;3. The' Hon'ble Mr. Abbott asked :-

, "Will ,the povernment state whether any scheme for the grant of ~  PeDlioo &lid 
. and fpr,the regulation of furlough of lady teachers employed in GovernmentFurlough ~ 
Schools and in ,Government ~  schools tS under consideration jI lady teacher. 

"If nClt, "'iIl the Government be eJeased to state whether fheY1ViIl examine 
and consider the question of granting pension and regulating the furlough 
regulations of these telchers ?" 
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The Hon'ble Sir Harcourt Butler replied:-

"Teachers ~ .Gover?ment scho?ls receive ~  an.d thei! furlough is 
~  by the. CI\'II Sen'lce RegulatIOns. The question of Improving the condi-
tIOns of service In aided schools so far as possible is under consideration. It 

24. The Hon'ble Mr. Abbott asked:-

,"I.-(I} Has the attention of Government been drawn to the following 
article which appeared in the Trut/, newspaper? 

• The Indian Post Office used to be as prolific in grievances as the 
corrresponding department at home. but of late years compl .. ints 
have been much less frequent, says T"lIlh. Now I am told that 
discontent ~ again rife owi'lg to various promotinns to higher 
posts, which seem to have been made on other grounds than 
those of length and efficiency of service. Moreover, surprise has 
b,.en created by the practice of transferring officials for promotion 
from the local to the Railway Mail Service Branch of the depart-
ment, and 'DJCe'Ders(I. The work of the two branches is entirely 
distinct, and these transfers in the higher grades mean the ,placing 
of round pegs in square holes. The I'ost Office ~ ~  the 
Commerce and Industry Department of the Goverr.ment of India, 
and Mr. Clark, the Member in charge. would do well to look into 
these matters.' 

"(,) Will the Government kindly give the names of officers of the Post 
Office who have been selected for promotion to the grade of Post Masters-
General dllring the last five years, and in each :case the number of senior men. if 
any,' luperseded P , 

" ;"(31 (a) , ~  grades, and position in grade. 01 ~ t  
who :have'been .elected for promotion to the t ~t  of Deputy Post ,Masters-
General, ~ ~t Directqr-General and Inspector-General dunng *he Lait five 
yean and how nianY. if Iny, of these SuperintePdents were Personal Assistants. 
Also theaates on which these Superintendents were first appointed: to act in 
the "aboVe-named; appointments, and the dates of their confirmation. The 
number of senior men superseded, if any, in each case to be kindly noted. 

" (b) Is it the case that the power of selection is vested solely in the 
Director-General, and that such selections are made on confidential reports, "hich 
are not communicated to superseded officers? If so, will the Government say 
whether they propose to alter these conditions and vest the power of , selection ill 
a Committee or Promotion Board, and to direct that when an officer is superseded 
or appeals against ~  .supersessi?n, the grounds for his supersession' are clearly 
set lorth 'and commumcated to him? _  . 

:" (cl' Is it a fact that Anglo-Indians are debarred. from. appointment as 
Superintendents 'Perely o.n t ~ ground t~ t they are. Anglo· Indians ~  ~  not 
theriecessary SOCIal qualifications for higher appomtments? If so, will the 

, ~ t be pleased to say whether they propose to remove such bar? 

I  ' " 
; .. I I.:'" (a) Will the Government kindly furnish a list showing the number and 

valub of money orders reported as lost during the last five years; the number 
and value for which duplicates were prepared and paid? 

.., ~  ~  ~ (. ' 

';"(6) Whether these losses are due to a want of proper care in protecting the 
money ordersiri the post and whether the Government propose to adopt 
,remedial me1\sures to prevent such inconvenience and loss to the public? ' 
,j ,.:" , ,-" 

'. ~ 
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: 1" (c) Have there been c.!es during the last /i\'e 'years of moiey orders which 
have not been c1iumed either by the tt ~ or payees? H so, \\'ill the Govern-
ment· kindly furnish' a litatement showing. the total number and value of such 
, ~  ~.  whit has been done with the money? 

, ;; I" Will the Government kindly say Iwhether they propose ,to publish in the 
lo'cat Governmenl Gazettes a list of these money orders, giving names and 
.• ~  and remitters? 

} .,- ~  it a .fact that no prov.ision ~t  for a generous flow of promo-
t ~  ~~ t~~ ~t  ~ ,~ and that o\\'mg to thl; state oT stagnation, there is a 
~  ,~t ~t  ~ the Post ~ t  For ~  man reaching 
hiS, ptaxlmum. any grade, has to walt there tll1 a vacancy occurs by deltth or 
reurement 7, ;  , 
'I' P I .I ~ 

,: /" (b) Is it a fact that the Post Office declares annually t~  surplus? If 
so, do Government propose to consider the desirability of Improvmg the pay and 
prospects of ~  of the PostaLDepartment? L 1  • 

•.• ... IV.-Is there a fund termed: ',' 1he Guaranteed Fund II ;4ccumulated from 
the earnings of the ~  of the Postal Department? 1 

... Will the Government be ~  :to state what the ~t value of this 
Fund is? ' .• ) 

, ~  Is it a fact that it has become so unwieldy. that a new ~  has had to be 
opened to ·divert some of the accumulations for the better hanaling of the same 7 

II Will ~ t kindly say ~ t it is proposed to ~ tvlth this' sum of 
money 7, , ,": ' 'i •  \  . 1, ~  'H!" 

" Will t ~. Government kindly ,Saf if to'its knowledge a s;.liilar ~  exists 
in any t ~  ~ . t  in t ~  world ~ f··! : !  . j  ,  : ! 

, .,' , "I ~ !  '  \ ' I  , 
.The Hon'ble Mr. Clark repl,ied :-: ' 
: ,,'-!.L , ,  ; 

" OUIst;o" I.-Goverilment are 'ware that the article referred to by the 
t ~ ~  has appeared in T,.,,,. ' \' , 

,  ; :''I}ayor the table t t~ t  ,containing'the inforptation ~  (or under 
~ , ,  ~  of, the t ~.. i .' . ! 1 ~ 

. ,~  ~  The power of t ~ ~  for t ~ ~t ~ t  ~ ~ t
General, . Deplity postmasters-General; ASSistant t ~ and Pfelldency 
Postmasters is not vested solely in. t~  Director Gt:nerll1.1 hi ptl cases of first 
appointment of any officer, either ~ t  or permanent.l to any of t ~  Fosts, 
the sanction ~  the t ~  t~ ~  ~t . . , ~  , !. 

II The DIrector-General ~ , ~ ~ t  {or t~  ~ t t~  
on bis personal ~ ~  of the ~  of tbe officl8ls ~  . ~  ~ 'on 
(h,e reports regarding their work ~  ~ ,~  of the q.rc\e\l ffPm tlmp to lime. 
W hen unfavourable comments are ~~  !n a'conlident181 /Teport'upon ~.  

conduct by the head of a circle, the orders are that the pni'por(ot.such comments' 
should be communicated to the officer ~ . . ~ ~ '\ '\1 ' I 

,. Government do not propose to ;est the power of selebtidn: ~ these.appoint-
ments in a Committee or Promotion Board, or to direct that, 'when an 'officer is 
superseded/the grounds of his ~  should be cOll}munic8:ted to him. ' 

""3 '(e). There is no bar to the employment of Anglo.}ndianl'u ~ t
ents in the Post Office and there is a considerable number' ~  Ariglo-Indi&ns 
holding these and higher appointments at the present time. \  , 

.. Ouestion 11.-The figures asked for could in any ~  'be procured only for 
15 t ~. and their compilation would involve a very large expenditure of time 
and trouble, In these circumstances the Hon'ble Member will perhaps be willing 
not to press his request. . 

': ThePost Office Act gives a ~t  the remitter or'paree :o! a ~  order 
to chum repayment (or payment, as tbe case may be)' l\t any time wl,thm one 
year, but in practice such claims are.admitted for a period of three years, after 
which' money orders which remain unrlaimed, or in respe,ct of wl1ich any claims 
made have not been substantiated, are declared forfeited, 'and their value is cred-
ited to Government. ~  amounts' thus credited 'merge in general revenues 
and are not treated \..y the Post Office as revenue in ,,'or king out its', financial 
results as sbvwn ~ t  Reports. .. .  :  • f·'" ., . 
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" The total value of such forfeited money orders during the five years ending 
with 194 1'12 amounted to Rs. 79.112, which represents 'oo3!> per cent of tho 
total value of money orders issued during the same period. 

" It is clear from the above that the number of monp.y orders lost is very 
small. The Departmental authorities have impressed upon all sorters the necet· 
sity for dealing most carefully with money order forms passing through the post. 
and during the prL'sent year it has been ordered that duplicates should be issued 
by post offices without reference to the Audit Office. This procedure prevents 
undue delay in the payment of a lost money order. The Government do not 
consider that publication in the Gazette of lists of .unclaimed money orders 
would serve .any useful purpose. 

"Question 1I1.-(a) It is ~ t  that this question relates to officials in 
the Postmasters' and clerical lines. These officials do not depend for promotion 
solely upon deaths and retirements. F or several years past there has been a 
lubstantlal and continuous improvement in the rates of pay fixed for these 
officials and, lar from a state of stagnation, promotion has in general been rapid. 
The following table shows the number of appointments of various classes of which 
the pay has been raised during the last seven years: -

Head Poelmasler. 
Deputy and ASli.tant Postmaster. 
Sub,Poltmuters ... 

264 
177 
,~  

4,080 
3,6J6 

Branch Pn.tmasters 
Clerks aad .orter. 

II Government are not a,,'are of 
masters. 

Rny feeling of dissatisfaction among Post· 

"(6) The net financial results of working the Post Office for the five years 
ending with '911-12 were as noted below :-

R,. 
1907-08 ... Surplus... 3,26,937 
1908-og ... Deficit ... 16,26.9114 
1909.10 ... Deficit ... 6.52,205 
/910-1 I ... Surplus... 3,19,928 
11111'1 a ... Surplus ... 14.97,650' 

"The two de6citl and the smallness of the surplus in 1907-09 and in 1910'11 
wpre to an appreciable extent due to the carrying out of comprehensive schemes 
for improving the pay and prospects of the departmental officials, whose 
interests will contiDue as in the past to receive sympathetic consideration from 
Government. 

II Qu,sl;(Jn IV.-Owing to the length of the answer to this question, the infor· 
mation required is laid on the table in the form of a statement-." 

~ . The Hon'ble Mr. Abbott asked :-

~  Sub. " '.' . ~  Is it a fact that a mem?rial ~  for: the. redress of certain .alleged 
ordinate Medi. dlsabllttles u to status, pay, penSion, condition of serVIce, elc., was submitted by 
cal DeparlmeDt. the Indian Subordinate Medical Department about 21 years ago? . 

. " (6) If 10, is it a fact that no reply has been given to the memorialists in 
question up to date? 

" (e) What Iteps, if any, have been, or are being, taken in regard to the said 
memorial for the redress of the alleged grievances as prayed for by the memorial· 
ists? . 

. II (d) It the request. contained in the memorial have not been granted, will 
the Government of India kindly state the reasons for refusing to grant them? 
Is it a fact that the status, pay, pension and conditions of service of all other 
Departments (British and IndIan) have been improved in recent years? 

.. (,) II it a fact that when promulgating the Warr:.nt from the Secretary of 
State,for India in 1894, granting the Department a change of designation, out of 
many requestl regarding which the I?epartment memorialized t,he Secretary of 
State for ~ the Government of IndIa stated that the other poants referred to 
in tne' memqrialwouid be considerod when the Government was in a better 

~ po.ijiOD i I 

. .,',: U>::11:IO, ~  ~  Governme':lt of India .kindly t~t  whether the financial 
polinon of ~ GOvernment of India ha,!! not ~ II': the. 1.9 years . ~  
109 fro.m d194-~  the . ~t date suffiCiently to perml', 01 thIS question being 
taken anto consIderation? 

• Vid, AppendiX C. 
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I' (g) Will the Government be pleased to state whether it is a fact that at the 
I last Entrance Examination klr the Military Medical pupils at Bombay there were 
,nQi drnot sufficient, candidates and that the Lawrence Asylum at Sanawar were 

~ t  to draft boys into the Grant Medical College for training for the Indian 
Subclrdinate Medical Department? 

.. ~, Are sor more boys from that Asylum now under training for the Indian 
Subordinate Medical Department and" if so, were they admItted without having 

~  the College entrance ~ t  ? If so, will the Government kindly 
lay if they propose to order a discontinuance of this procedure? What standard 
of education did these boys posseSS'? ' ' 

" f' (h) Is it a ~t t ~t the members of t ~ Indian ~ t  ~  
: Department :are described IP the press as I UnqualIfied '? If 80, are the Govern-
, ~ .  of any reason for so describing them? 15 it a fact that members of 
. the llndian 'Subordinate Medical Department hold posts of Civil Surgeons and 
Assijtant Civil Surgeons and other responsible posts of a like nature? Will the 

~ t  pleased to say whether they propose to take .such action as is 
'poss!ble 'to 'enlure that the qualifications bf these t t ~  duly recog. 
nized? ' 

(' ('I Will the Government be pleased to say if they prop6se to consider the 
.eli.m·lnation of ,.the word" Subordinate" from the designation o .. f:thiS Department 
· .aJld hesldbstitution in its:place of lhe designation 'Indian Medical Depart-
, men " or '.Iridian ArmyMedicalOepartment'? Is the ~ • Subordinate I 
,.' applled to any:other Department in the British or Indian Army? 

; ',', t,'{;,t,ls:it ~t that'lin t~t ~  starts on a ~t  of Rs. 85 per 
:' ~ , ~  ~ t It takes t~  'average man ~ years to ~ , to Rs. 20o.per 
l: ~ . ~ t the .~ t be ~ ~  to say. If th,:y propose to 'conslder 

.,t~ ,~~ t t  of ralsmg the pay of al} ~ ~ of thiS serYIce? ! ! : 

:' ~  Hoo'ble Major-General Hlrdwood replied :...,.. r 
:.' ; .. ( .. ) ThJ answer is in the affinriative. , 

I,: ',. ~ (b) Noleply has been given tt? the memorialists asthe m.tter is still under 
• ~ .  Ii . I  • I ': . 
,~,,~ ~ ~ t~  The case is being! considered by ~ ~ in the Army 
:, a'nd Finance gepartments, and !,as ~ ~ by the Ar"y in , ~  Committee, 
~ whose report IS also under consideration. It IS not a fact: that ~t~  5tatus, pay, 
· pension, and cOnditions of service of all other t t~ ~  improved 
> III recent years. ' I' i  \ 

.,~ ~ t ~ NQ such ~t t ~ was made in ~ .t ~~ the ,!Warrant' 
but I ~ ~ t  that AS5lStant,ISu,rgeons nolY start oE;' a ~  ,of Rs. 8S per 
: ~  lostea,ci of Rs. 60 as ~. ·'.t;' c' '111 . I  , 
" (er At';the last, and at ~  previous, ~ ,t  .... ere not 

,enough, fully 'qualified successful candidates, conseque(ltiy . ~ t  lYere 
, ~  ~t , to some boys at' the ~  I.awrOnce: ptfilitary ! ~  

Of these boys five were members of.the', DomiCiled Com\nuOity ~ and two were 
Europeans j all of these had passed the ' Middle School' standard, whieh is a 
higher educational.9tandard ~  that ~  for the ~ ..t ~ ~ t  of 
the IndianSubordmate Medical Department.: 'These boy, were.,lent to Bombay, 
Calcutta: and Madras, where they are now under training for the Indian Sub. 
ordinate ~  Department. '  ,  : 

If. Government do not propose to order a discontinuaqce of ~  procedure. 

, II (h) .It is' understood that the Press has referred to' Assistant Surgeons as 
" Unqualified ", in the sense that, as a class, they do not : possess a reg-istrable 
qualification as British practitioners, they are technically "unqualified" t:l& 
india. The Government of India, however,'ffecojtnize them as. qualified for all 
the purposes for which they are maintained 'in thiS country, and in Bombay (the 
only province which has a Registration Act) 'they are all eligible' for registration 
as qualified medical practitioners. The same:proviso is ,being made in Bengal. 

" It is a fact that 50me So Assistant ~  hold Civil Surgeoncies or 
iimilar independent posts. 
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: II (I) ~ h.ve ",nder consideration the question of the elimination 
of ~  word " Subordinate" froln the designation of this Department, as they 
are tware; ~ t it is unpQP.ular • 

• 11 (j) ~  IlnSl\'er to the first portion of the question is in the affirmative, 
t ~ ~ tt  portioin has ~  been answered in replying to question (c)." 
i 
. I . 

26. ;I'be Hon'ble Mr. Abbott asked :-

~ ; " (.) Will ~  Gov.ernment be pleased to state what steps, if any, are ,being 
01 pa>;.. aD11aken in the different provinces for the improvement .of the prospects and pays r::t:.. ia of teachers in 'Anglo. Indian schools, as recommended by the recent Conference 
Anglo-Iudilu on t~  education of the Domiciled ~ t  ~  at Simla in July Igu.? 

Icbool.. • I I •. b' d f  . h  . d' : I • fl' f' h . '  s any prOVIsIon emg ma e ~ t  e perlo lca ,"crease 0 sa anes 0 i sue 
teachers? HaL the Government thought fit to introduce a Provident Fund for 

.. 

Buch teachers. i1 ~t t t  under Government control? . 

• .c( (2) Is it !a (act that Indians in the guise of ·European costume and names 
enlC! for . examfnatio!,s purely intended for Europ'eans and Anglo.lr.dians., . and 
passmg the examinations are stamped as Anglo-Indians? 

II (3) Will ~  qovemment be pleased to ~  ~ t  .they propose. to.,dirert 
that ~  j:ertlljcates of dellCCnt be obtamed prevIous to admIssIon to 
European schools." . 

"-(4) . Will ~  Government be pleased to say whether they will c. ~ .t  
~ t  of i,ducing t ~ percentage of Indians for admission to EiTr!>pean 

.• ~  fr!i'm. lSi to:5 per ~ t ? .  , ; ~ i. 

:.'(. 5t:! tic it ~  .. ;. Lt. h. ~ there are variations ,in ,the courses preScf.ibe.d ~ ... the 
d. iffetent ~  If i!), would Government : say whether t ~  . to 

~  •. h,e. t ~ of II Stan4ardizing" the Educational C e,: ~  all 
Pro'1nce "?': ; .' d :. : i . 

• .Ii '. . I' : I' • 

~ . t Harcourt Butler replied 1- :j; I 
ij :  ; ; 

, ~  'l'he Government of India have no information. The recommendations 
of the Sil1lla Conference have been referred ·to Local Governments. ! :The 
Government of India have recently sanctioned grants amounting to Rs. 6,70,000 
a ycar recurring ~ t from capital grants) for schools of this class. 

-: -.~ ; f')' "'':, ' . ~ .  • i t 
~ ,  que.tion.,·of provident funds for teachers (whether Europeallor Indian) 

in t ~ , ~  schools is engaging the attention of the ~ ~t  ot 
India. .:, I  . 

; ,," ' . , ~ 

~, ~,.  ", tI., ~ , • ~..  

. 1'(2)', .~~ t t of India have obeered a statement vCP.' similar to 
that lIIade by the Hon'ble .Member in a recent report on the progress of education 
~  by ~ proVincial Director of Public Instruction, but have ~  inlorm • 

~ ~~  romt., ~ ." '  . 

~  (41, The Government of India do not propose any such action as 
is suggested by the Hon'ble Member.' .: 

;, (5) Yes. When the code for European schools was ~  1905 the 
Gove"!ment of India ~ t t  mQdifications in the curriculum.; and, they 
are of opinion that it would be inadvisable to insist on uniformity in i this respect 
throughout the different provinces." i 
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[Raj StU. Nat" Ray EahaaT4r,. Sir T. R. Wynne,. 
Nawab Syed Mohammed i Sir H,nry McMalzo".] 

27. The Hon'ble Rai Sita Nath Ray Bahad asked :-
. .. ' .  . . 

. "(a) Will the Government be pleased to state the mileage of railways, .Mileage ~  
eithed open or under 'construction: in t he Dacca division of Bengal and whether OrallwaYIO' .. In .  • 'f hI" R'I .  .  . h'" .  . f h acca IVlllon It; '.5. a  . act t at. want 0 ,proper al way CommUI1lCatlon In t  e ulstncts 0  • t. e and proposed 
divISion IS hampering the development of trade and commerce and admll1ls-construction of 8 
tratio!) in general ? line from NOW8" 

Ii (h) Will the ~ t ~  to state if any proposals for railw:1Y para to Barinl. 
, t~ t  :i? this ,division, t ~ , t~  construction 01 a line, from 

;Nol\'p,ara station (on the B. C. ~  sectIOn of the Eastern Bengal Stat.e 
Railway) to 13arisal, have oeen forwarded by the Government of Bengal, and If 
so, ',,:hether the Gciv'erllineni ~  to entertain those proposals? ' 

The Hon'bleSir T.: R. Wynne replied :-
t :' 

, " ~  length ?f railway ~  ~  for public traffic !n t~  ~  ~  01 
Benga! IS 188'25 mlles,-aocf that of hnes .under construction IS fS'66 miles. ,': 

'. II' Govt;rnment,rec;ognizes the fact that this division is in need 01 further 
·railv.·aY co'rpm'unication, and with the object 01 eventually providing such ~ 
municatkm, they haveorqered surveys for the following lines :-. 
, (if MymenNingh to Netrakona with a branch to the foot of the (illro. 

Hills. '  ' 

(ji) Gauripur·to' Bhairab ~  ; 

(iii) Mymensingh to Tangail .. 1  : 
II The surveys are now, in ~  and, proposals have, been received .for 
t ~ t  by private enterprise under Branch Line terms. In addition; 

proposals which 'Ilave the support of the Local Government, are' under ~ 
tion for the construc:tion of railways from Faridpur to Bhanga, from. Balagachi or its 
vicinity to Boalmari and from some poil.lt in the. vicinity of No)Vapara on ·the 
'Khulna Branch to Barisal or some other point on the Turki River. In connee-
,tion with the Jast named line a recollnaissance. survey has been carried out. A· 
traffic rep9rt his also been called for.'; :. ' 

28. The Hon'ble Nawab Syed Mohammed asked :;... 

If Will the Government be pleased to state whether-!'; , 
" (a) Indians are eligible for reg: ular service in the Politi'ca:I'Department P I't' I 

:  :  _  ! '0 t Ica 
" (b) ,when the ruleS' govemingisuch appointments 1I'l.'re'originally framed, Sen' icc. 
If (c) and to lay on the table a st,atement showing the names of Indian 

~ t . who ~  'held !,ppointments in ';!heregular Political 
SerVice, Wit" their respectIVe posts, from the date of the framing 
of the rules? . I  ; 

" Will the Government be pleased to say wh'!ther the' Political ServiC"e will 
be included in the scope of th,e inquiry ,by the Royal Commission on the Public 
Sen' ices in India, if not, to state the reasons for its exclusion?" , 

The Hon'ble Sir Henry McMahon replied :_ 
.. (a) Yes, specially selt:cted Iridians are eligible. 
or (6) In 1875 . 

.. (c) There have beenilOsuch Indian gentlemen. 

" The Political Service is included in the scope of the inquiry by the Fublic 
Service Commission under the terms' of its appointment; but the Commission 
has decided not to include this Service in its investigations.' The Government of 
Jndia do not consider it necessary top)lblish the reasons which led the Commis-
sion to form this decision.':, " f  ' 
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[Raia KlIslznlpal Si'lgh; Sir Harcourt 
Butier; S,r Rt!gl1la/d Craddock " 
All'. Qumrul Hilda.] 

29. The Hon'ble Raja Kushalpal Singh asked :-

Rules regard- .. Will the Government be pleased to state the rules, if any, regarding the 
ing free .upply free sU'pplv of the Gazette of India and Provincial Government Gazettes to the 
of Gazettes to papers and magazines ?" ' 
newlpaper.. and 

magaziae.. The Hon'ble Sir Harcourt Butler replied-:-

" (a) There are no prescribed rules regulating the supply 01 the Gazette of 
India free of charge to newspapers and magazines. The practice is to supply 
the Gazette free of charge to those newspapers and magazines that  are recom. 
mended for this purpose by the Local qo\'ernment. . 

II (6) The Government of India does hot regulate the distribution of the 
Gazettes published by Local Governments." 

30. The Hon'ble Raja Kushalpal Singh asked :-

1 Ame.adment '" Will the Government  be pleased to say whether they propose to ~  
°lllechon ~ the desirability 01 so amending section 4, clause (r) of the Indian Criminal Pro-c:::e ~  ~. cedure Code as to enable Mukhtears, as of right. to appear, act, anJ plead iii all 
minal Proce-Criminal proceeding, before Magistrates and Judges P" 
dure. -

The Hon'ble Sir Reginald Craddock replied :-

II The question has on several occasions been considered by the Government 
of India, who have not hitherto been able to approve of any such amendment. It 
is understood that some discussion on the subject is at' present proceeding in 
Bengal." 

31: The'Hon'ble Raja Kusbalpal SiDgh asked :-, 

Amendment cif .. Has the t ~ t  of the Government been drawn to the observations 
. t ~  378 01 made by the late Justice Mahmud in the Criminal Appeal No. 186 reported on 

~ Pro-pages ~  and ~  of the Allahabad Weekly Notes 01 1886? Will the Govern-
cedure ode. ment be pleased to say whether they propose to consider the desirability of 

amending section 378 of the Criminal Procedure Code in the manner suggested 
by Justice Mahmud ? "  . 

The Hon'ble Sir ReginAld Craddock replied:-

. .. ~  ~ t of I ndia ~  been u!'able to ~~t  ~. copy of the ruling 
m question; but from a note to section 378 III ~ s editIOn of the Code:t 
would seem to have been superseded by a later decision. No proposAl to 
amend section 378 is at present contemplated." 

32. The Hon'ble Mr. Qumrul Huda asked 1-

t ~~ of " Will the Government be pleased to state what steps, if any, it'proposes 
,Moslem moe-to take to prevent in future the acquisition for any purpose whatever of Moslem 
que., Dluoleu •• , mosques, masoleums, graves and graveyards? " 
etc. 

The Hon'ble Sir Reginald Craddock replied :-

,II The existing rules in various provinces emphasile the neCClsity of ~ 

ing due care, in a!=quisition proceedings ''a that the least possible' hardship and 
in .. . ~ may be caused to the prevIous owners of the land taken up, and 
all ~ t  may be carefully considered. The Government of India are not 
.aware that further instructions are needed, but they are willing to examine 
the point." ; 



· QUESTIOKS AKD A1\SWERS. 

[If;r. Barua,. Sir T. R. WYII'le; 
Sir Ibrahim RaMlIlto"Ia.] 

33. The Hon'ble Mr. Barua asked :-

"Is it a fact that latrine arrangements arc not provided in many third class Latrine ar-
carriages of the Assam-Bengal f{ailway? If so, \\'ill the Govrrnment be plt-ased "dngelment< '.0 

h  h h '11 d" h  R "I I' ,  I  h  d f ? " 3r c ass carn-to say \\. et er t ey \\1 trect teat way aut lOntws to reme! y tee ed ages nn Assam. 

The Hon'ble Sir T. R. Wynne replied :-

" No complaint has been made to Government of scarcity of latrine 
accommodation in 3rd class carriages on the Assiun·Bengal Railway. The 
attention of the Agent will be called to the Hon'ble Member's ~t .  

34. The Hon'ble Mr. Barua asked :-

Bengal Railway. 

" Is it a fact that servants' compartmcn'ts are no! attached to I st and 2nd Attachment of 
class carriages on theAssam·Bengal I{aii.l'ar? Will the Government be pl(:ased 3rd class com· 
to say whether they propose to direct the Railway authorities to have such rooms t~ tol,·1 
attached to them." ant 2n c ass 

carriagt"'s on the 

A",am-Bengal 
The Hon'ble Sir T. R. Wynne replied :- I\ailway . 

.. The attention of the Agent of the Assam-Den:;al Railwav will be called to 
the Hon'ble Member's question, but Government cannot promise to direct thc 
Railway authorilies to have such roonis attached," 

35. The Hon'ble Mr. Barua asked :-

II Is i: a fact that no portion of the Assam· Bengal Railway is protected by Fencing .of 

fencing, and that in consequence cattle are often killed on the line by train::> ? ~ ~ .  
Will the Government be pleased to say'if they propose to issue directions that the ., way. 
line should be fenced in cultivated areas amI populous t ~ .  

The Hon'ble Sir T. R. Wynne replied :-, 

" It is a fact that the Assam-Bengal Railway is an unfenced Railway and 
cattle are sometimes run over by trains. It is not usual to fence lines like the 
Assam.Bengal on which no fast mail trains run, Tht! cost of providing fencing 
would be very considerable and would be expenditure difficult to justify as the 
line cams only a little over 1 per cent. , 

"/ would add there are many unfenced lines in India; and further, that fencing 
does not prevent cattle trespassing ona Railway and being run over by trains. 
On the East Indian Railway, a line fenced throughout, 479 cattle were run over 
by trains during the year 191 ~.  

36. The Hon'ble Sir Ibraliim Rahimtoola asked :-

" (I) Will the Government he pleased to furnish the following information. Railway ~  
f h f h  I f 'bl' bid f In">, expon ,-or eac 0 t east ten years, as ar as possr e, m a ta u ate orm :- tu;" and latcs. ' 

(a) The total gross earnings 6f each of the Railways in India owned by 
Government. 

(b) The total amount of revenue expenditure incurred by each of such 
railways. 

(c) The amount of net earnings of each of such railways. 

(J) ~ t  any alteration wa,s made during each. of the last 10 years 
10 rates chlrged by eae., rarillay for carrying passengers on its 
Ime. 
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[S£,. 16raliJ'm'Rallimloola " Si,. T. R. Wynne.} 

(e) If the rates were reduced, the amount of decrease, if any, in gross. 
revenue by such reduction. 

,(I) If t ~ rates were raised, the amount of gren ,additional revenue, ob· 
tained thereby. ' 

(g) Whether any alteration was made during each of the last 10 yearsirv 
the rates charged for the carriage of goods on each of such 
railways. , 

,(n) If so, the number of items in "'hich the rates were raised and the 
, number in which they were reduced. 

(.) The amount of gross additional revenue obtained in consequence of: 
the raising of rates. 

(;) The amount of decrease in gross revenue caused by the reduction in 
, rates." . "  - ;":-, ' 

The ~  Sir T. R. Wynne replied :-
II 1 he particulars asked for under items (a) and (e) ",ill be found for earh 

Railway in columns 4 and 5 of the Statistical Table in Appendix 9 of the Rail. 
way Administration Reports· fOT 1912 and the previous nine years, copies of 
which are placed upon the table for the Hon'ble Member's information j the 
difference between the two columns quoted will give the ~  wanted 
'under item (6) . 

.. The Railways owned by Government are those enumerated as items I to 
47 in Appendix I to the Report for 1912 . 

.. 2, As regards the other questions asked by the Hon'ble Member, altera-
tions have from time to time been made in tho, last ten years in ~  rates, in 
respect of both passengers and goods. Statistics, bowever, are not available 
which wOllld readily enable an estimate to be made of the effect of ,such altera· 
tions upop revenue. 1 also regret that owing to the immense amount of work 
involved, lherewould \Ie great dilliculty in furnishing the Hon'ble Member with a 
list of the'1tems in which ~t  were raised and of those on which they were 
reduced. I, have placed on the table a sample-,of the return referred to for the 
first quarter of 1912, which illustrates the ~  amount of ~  inv,olved. 
I shan be glad to show the Hon'ble Member the files of rates, circulars (or 
.indian r.,ilways during the last few months. which illustrate tbedillicuhy of 
complying with his request." 

37. Tbe ~  Sir-Ibrahim Rabimtoola asked :....,. 
Railwa,. iD. .. (I) Will the Government be pleased to furnish the following informa; 

lDdia, tion, as far,,:s possib,le, in a tabulated form :-

,  ; (a) The namet of Railway Companies in'India. 

, (6)' the year in which each Railway Company was registered.! . 

(c) Whether owned by the State or a private Company at the' ~t  of 
registration. . 

<.0 ,If ~  by the State,. whether managed by Go\'erlln;umt en; by a 
, :., ,Company under a workmg contract. . 

~  , ~ the :case of ~  started by . ~t  Companies "hother any 
: ~, _, giJarantee was gl\'en as regards the mInimum rate ,of return on the 

capital invested, and if so, the rate of such return guaranteed by 
. Government in each case. ' 

(I>' ~t  in sanctioning the construction of ~  by:priva{e Com· 
, ,'pallies a condition is invariably ,attached giving Government the 
. , fright' of acquiring the concern after the lapse of a ~ t  'number 

. J I. I  : 'i,j: of years. '  ; .' 
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[Sir lbra/zi'n R"llim(oola.] 

u<;LD 

(.1.') If so, the dates on which such right matured or will mature in each 
~. 

(II) In those rases in which the right to acquire h"s already matured 
whether GO\'crnrnent have exercised the same. 

(i) In those c;).ses in which the right to acquire has not matured, whether 
COl"erllTllent propose to exercise such right Oil the date of 
matmity. . 

Ci) In those cases in which the right"h:J.s heen exercised and the I{ail-
ways are now owned by the State, whether the management is 
carried on by Go\'ernment or by a private Company employed by 
G ovcrnment for the purpose. 

(k) The total capital invested in each Raihray. 

(I) The amount of capital found by the State. 

("') The amount of capital found by a private Company. 

(/I) In the case of Railways now owned by Government and managed by 
pril'ate Companies, whether the whole of the e:lpital is provided by 
the Stat: or a portion thereof has been found by such !vlanaging 
Companles. 

(0) The amount of capital, if any, provided by Companies who hold the 
contracl of management of each of the Hail ways owned by 
Government. 

(p) 

(q) 

(r) 

(s) 

(I) 

(II) 

(v) 

(w) 

(x) 

(y) 

(z) 

(aa) 

(bb) 

(ee) 

Whether the amount of capital provided by Managing Companies IS 
secured by shares or debentures or both, and if both, what amount 
in each case ~ secured by shares and what amount by debentures. 

Whether the debenture capital, if any, carries a fixed rate of interest 
or a minimu m rate of interest to 'be increased according to the net 
results of the working of such Railways. If the latter, what is the 
basis of such increased return. 

On what basis dividends are declarable on the amount of share 
capital, if any, provided by Managin,!? Companies. 

The rate of interest earned by (I) the shareholders and (2) by the 
debenture holders of the Managlng Companies during each of the 
last five years. ) 

Whether the Managing ~  have accumulated any funds for 
the purposes of reserve or equalization of dil·idends. 

If so, what is the amount o( such funds according to the latest 
published accounts. 

Whether the contract for managing the State Railways given to the 
Managing Companies is jor any fixed period. 

If so, will Government be pleased to state what sllch period IS and 
when it lI'ill expire in each case. 

Whether Governmt"nt have retainec1 in their hands the power of 
terminating such contracts at any date prior to lhat fixed as 

above. 

If so, will the Government be pleased to state under what circumstan-
ces and on what conditions such contracts can be terminated. 

Out of the total amount invcs'ted by Government in Indian Railways, 
will Governrr,ent bc pleased to state how much has been found 
from borrowings and holY much from current revenue. 

\Vhat has been the return per cent to Government on the total 
amount invested in S:ate Railways for each of the last five years. 

What has been the average return per cent to the State on the 
amount of capital invested by Government in Indian RailwdYs for 

the last 50 years. 
What has been the total amount paid by Government to private 
Companies who started some of the I ndi;ln Railways under a 
guarantee of a minimum return on the apiral provided by them 
to m:-.ke up such a ~ t  return to lhem. 
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[Sir T, R, WYllne; Sir Ibrahllll Rahimtoola.] 

The Hon'ble Sir 1'. R, Wynne said:-
.. I should like to put the answer on thp. table. The an5\\·". contains a large 

number of figures and references, and I think it would be tidious to read it." 

The Hon'ble Sir Ibrahim Rahimtoola asked :-
" Do I understand that the answer gives all the information called for." 

The Hon'ble Sir T. R. Wynne replied:-
" [t giVES aJI the t ~  
The answer was then laid on the table and was as follo\\'s :-

" Information in regard to items (a) to (d) will be found in t!IC tabulated 
statement attached.-

"2. Particulars in regard to the following items will, as noted against each, 
be found in the Administration Reports ()n the Railways in India for the caiendar 

~ 1903 to 1912t, inclusive, copies of which have been placed 0:1 the table for 
the information of the Han'ble Member. 

II Items (e) 10 (h).-Appendix 9 (" l\Iain provisions of contracts ") of the 
Report for 1912. 

"Item (J).-See reply to items (a) to (d) and Appendix 9 of the Reports for 
1911 and 1912. ; . 

.. Item (k) . ..i..AppendilC "2 of the Report for 1912 and in the corre3pondlng 
Appendices of the previous .Reports, 

"'tem (I) . .... . ~  3 and 90£ the Report for 1912, 
"lien: (m).-'-Appendicfs 2, 3 and 9 cif the Report for 1912, 
" Item (II).--'-Appendices 3 and 9 of the Report for 1911, 
"Item: (0) and (p).-Appendix: 3 of the Report for 1912. 

" "em (q.)-:A fixt>d rate of interest vide Appendices 3 and 9 of the Report 
for 1912, 

"I/em .~  the basis of ajiJi,ed rate of interest on Capital pillS a share. 
of the surplus pro;fits,': See ~ ~ (" ~  ~ ~  ~ t ~t , . 

" lleml ( .. ) ·10 (,,);-Under ·the head" Mam provIsions of contract" m Appen-
,dix 9 of the Report for 191'2 and .the corresponding appendices of previous' 
Rep'orts, ~ ,i' :  ' i 

. I ', . 
.. Item (a ,~  5 of the Report for 19U and, the corresponding 

paragraphs in the previous Reports, 

"3. It will be found that the numbering of the appendices quoted in para-
graph I abol'e is not always the same in previous Administration Reports, but any 
corresponding Appendix that may be required by the Hon'ble Member for refer-
ence can readily be traced from the subject matter gil'en in the ., Table of 
contents ", 

"4. In .~ to itl'm (s), the total amounts specifically charged to Revenue 
(mainly on Strategic and protective Railways) and met from borrowed funds, r,e-; 
spectively, will be found on pages :149 and 252-253 of the Finance and Revenue 
Accounts of the Government of India for tl":t: year 19'1'12, 

.. The capital txpenditure on ordinary railways is met from a variety of source,;, ; 
e.!., loans, Post Office, Savings Bank Deposits, surplus revenues, etc" and . 
it is not possible to say with precision to ~ t extent the current revenues have 
contributed to this expenditure in t ~ past. The resources from which the 
Capital expenditure is derived were not 'classified until 1905.06. From that year 
onwards, however, the information will be found recorded at pages 252-253 of 
the Finance and Revenue Accounts already quoted. 

• Vii, A ppendi, 0, 
t Not printed in theso Proceedings. 
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17TH SEP1!':MIlZR, 1913.] [Str r. R. WYIIIIC,· Sir Ibrahim Rahimtoola i 
AIr. Clark.] -

"5. As ~  item (I), each case is dealt with it on its merits as it arises. 

II 0. With regard to items (s), (/) and (II) no statistics are compiled in the 
Railway Board's office, which would enable a ready answer to be given to these 
questions. The Hon'ble Member will, however, find part, of the information he 
requires in several Homp. Journals, such as, the "Economist ", ,. Statist ", 
.. Investor's Monthly r.lanual ", etc., and in the" Investor's India Year Book," 
1913. 

"1' As regards items (h6) and (cc) , the compilation of the particulars asked 
for involve a very heavy ~ 01 labour, and Government Irust that, in the 
circumstances, the Hon'ble Member will not press his request." 

38. The Hoo'ble Sir Ibrahim Rahimtoola asked :-

" Will the Government be pleased to furnish the following information for Value of ex-
each of'lhe last ten years, as far as possible, in a tabulated form :- ,Pons frr.m, .and 

":(1) (a) The tOlal value of exports frem India by sea, exclusive of gold, ~ t~ t  1010 

silver and precious stones . 

• (b) The total value of exports of gold. 

(C) ~ total value of exports of silver. 

(d) The total \'aiue of exports of precious stones. 

i (e) 1:he total figures of all exports under (II), (h), (e) and (d). , 
~  (a) The total value of imports into 
i silver and precious stones. 

India by sea, exclusive of gold, 

(6) The value of imports of gold. 

(e) The value of imports of silver. 

~ : (d) The value of imports of precious t ~ . 
~ ~ ~  The total figures of all imports under (a), (6), (e) and (ti). 
f u (3) 'rrhe total value of exports and imports by land from and to India, if 
available, differentiating, if possible, between merchandize and precious metals 
and slones as indicated in the preceding interpellations. 

. "(4) ~  total amount olliab;lity incurred and payab\! by this country to 
the Secretary of State for India during each of the last teo years: I inclusive of 
interest charges ton capital borrowed in England. purchases nlade for account 
of India, pensions, gratuities and compassionate allowances, etc." 
.' ,," I 

The Hoo'ble Mr. Clark replied :-

." With reference to parts {Il, (2) and (3) of the question; Statements· 
giving the information required by Ihe Hon'ble Member are laid ~ the table . 

. " With reference to part (4) of the ~ t , it is understood that the 
Hon'ble Member desires to tave a statement of the net actual liabilities, in-
cluding capital outlay and net expenditure charged to revenue incurred year 
by year ill England on behalf of ~ and I lay such a statementt on the table. 
It will be seen from the explanatory notes that the figures include very large 
amounts on account of the purchase of silver, and also for the purchase of certain 
railways." 

• I'id. A ppo"dix E. 

t Y iJ. Appendix f'. 



~  AND ANSWERS. 

[Raja KlIshalpal SillCIz; Si,. Reginald 
Craddoc.; M,.. Vas; ",/,.. lJat'lla.] 

39. 'fhe l'ion'ble. Raja KushaJpal Singh asked :-

Newspapers " Will tbe Government be pleased to lay on the tllble a Slalement showing 
~  magazines the names of English, Urdu and Hindi papers and magazines, of the Punjab and 
an Uolted Prod' the United Provinces, arranged according to their classes? 
yinee. aD 
Plln jab. II Will the Government be pleased to state the grounds or principles on 

which the classification is based ?" 

The Hon'ble Sir Reginald Craddock replied :-

" It is underst(lod that the Hon'ble Member desires information regarding 
the newspapers, etc., in the Punj:Lb and United Provinces, which .receive copies 
01 Government publications. 1 he system by which it was sought to afford 
greater facilities lor the ~  to obtain information on mat ters of public interest 
was explained in the Resolution of the Government of India, Nos. :1345':1360, 
dated the 28th October 1904, and in accordance therewith, in the case of news-
papers who have no accredited representatives at Simla, the Government of 
India. in consultation with Local Government., select those which by their 
influence and circulation are entitled to be furnished with published official corres-
pondence and ~ t . A statement-of these in the two provinces indicated is 
laid on t he table. ' 

40. The Hon'ble Mr. Das asked :-

Couodl 
portert. 

Re- " (J) Is it a fact that there is no com:retentshorthand reporter in the Legis-
lative Council of Bihar and Orissa an that in consequence the remarks 
m.de by Hon'ble Member, are not accurately reported i 

" (2) Is it a fact that the Government of Bihar and Orissa applied to the 
Government of India for sanction to engage the service. 01 a competent shon-
hand reporter to report the proceedings of the Legislative Council? 

.. (3).·, Will the ~ be pleased to lay Dn the table a t ~ t showing 
the amount sanctioned as pay of the shorthand reporting staff maintained by 
the Impet.ial iand .the lev.eral Provincial Governments to report the proceedings 
of t ~  Legislative .Councils respectively." 

The Hon'ble Sir Reginald Craddock replied :-

II The Government of India have no information as to the qualit1 of the 
reporting in the Local Council. When the organization of the Secretariat in the 
new province was under discussion, the Government of India were unable to 
. agree to the creation of the full number of posts of shorthand writers for which 
the Government of Bihar and Orissa had asked. It is this to IVhich apparently 
the Hon'ble Member refers, but this was asked forrrimarily for other purposes, 
although incidentally the services of one of those 0 the total number ,might lIavt. 
been utilized for Council work. The Government of India have no detailed 
infoflDationas to the ~ t  for reporting in the various Provincial 
Councils,-and as these are primarily the concern of Lhe diff"rent Local Govern-
ments themselves, they think it unnecessary to call for particulars. The average 
annual cost of reporting i" the Imperial Council for the last three years, elliclusive 
of pi-ipting charges, bas qeen Rs. 0,130." 

41. The Hon'ble Mr. Barua asked:-

OpelliDr of " Will the Government be pleased to state if any increased ~ t  
feeder lioe. ,of been sanctioned for opening of feeder lines of the Assam·Bt:ngal RlLIllI'ay ? 

has 

AIum·Seolal 
Ilai\tray. • V"l. A ppendi. G. 
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The Hon'r.!c Sir T. R. Wynne replied :-

"The Chief Commissioner of Assam made certain proposals last year 
regarding the grant of guarantees for the c'lnstruction of light railways in the 
province. The matter is still under discussion." 

,42. The Hon'ble Mr. Barua asked :-
• 

j, Referring to the Public Despatch No. 120, dated the 19th July 1912 Legal trainillg 
of His Majesty's Secretary of State for India and the correspondence t ~ of Members of 
t ~  the Secretary of State and th<" GOI'ernment of IndIa regarding the the I.ndian Civil 

·encouragement of the Members of the Indian Civil Service and of the Judicial S.er':lctand ~~. 
and Executive branches of the Provincial Civil ~  to undertake courses of ;IDCI.a C,vd 
legal study 'in England on furlough, will the Government ~ pleased 10 state- ervlce. 

(a) Whether any change in the present leave rules is contemplated and 
whether any rules have b"en or are going to be made for the 
grant of study leave on fairly liberal terms? ' 

(b) What proportion. if any. of the Members in each Province of the 
$ervices referred to will be entitled to the privilege, and what is to 

• be the method of selection in case of several applications? 

(c) Whether any definite rules are going to be made for; the guidance of 
Provincial Governments and Admillistrations for consideration 01 
applications far grant of the privilege? 

(d) Whether any such ~ t  have already been! received by the 
different Provincial Governments? And if so, how many from each 
of the Services, and ho)'" have they been disposed of?" 

The Hon'ble Sir Reginald Craddock replied :-

.. The Secretary of State has recently sanctioned a ;scheme of bonuses to 
;, officers on leave \\'ho achieve a certain measure of success in the l3arexaminations, 
and the grant of advances to cover admission fees to an Inn and fees for reading 
" in a Bat:l'ister's ~ . The ~ t .of India ~ ~, u.nable at present to 
, make any statement WIth ~  to t~  applicatIon of the prrnclple of study leave 
to ca'ses of this kind." . ... 

43. The HOQ'ble Mr. Banerjee asked :-

:  I 

, , 
, ; 

, . 
, I 
i: 

'i 

f 

: '. I 
" (I) Will the Government be, pleased to state whether the clerks re-Revision ot ~ 

appointed in the Office of the Accountant-General, Post Office and Telegraphs, the : ministerial' 
as supernumeraries in t ~ , 1912, have yet been absorbed in vacancies or eatabliahmcnt of: 
provided with any appointment. ' , Postal Audit' 

" 0 llice, Calcutta. 
"(2) Is it-a fact that vacancies in the Office 01 the Accountant-General, Post 

Office and Telegraphs, and those in the Office of the Deputy Accountant-General, 
~t  Branch, Calcutta, as well as new posts created in the Office of the Deputy 
Accountant·General, Telegraph Branch, have been filled by outsiders? 

"(3) Will the Government be pleased to lay on the table a statement showing 
the posts that have fallen vacant in those Offices since October, 1912, and" how 
they were filled? 

II (4) In September last, in reply to the question of the Hon'ble Babu Bhu-
pendranath Ba5u, the Government was rleased to say that the matter of the 
revision of the scale of pay in the Posta Audit Office, ; Calcutta, was receiving 
attention. Has any revision been made? If so, from what date would it be given 
effect to, whether from the date on which similar benefits were conferred on 
other Offices? If not, will the Government be pleased to ;state why? 

"(5) Is the revision adequate tohring the Office to the level 01 other Account 
'Offices under the Government? If not, will the Government be pleased to 
-'State whether they propose to issue lue'! orders as may ,lead to that result? " 

npLD 
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The Hon'ble Sir William Meyer replied :-

II As regards Parts I to 3, the information called for will take some time to 
obtain, but will be supplied in due course. 

" Part 4.-The scale of pay in all postal audit office3, including the Calcutta 
office, was revised in August last. 

" In accordance with the usual practice, the revision has effect from the date 
of the letter sanctioning it, that is from the 2nd August, 1913. The case of the 
postal audit offices was considered by itself on the merits, and was not taken up 
u part of any general scheme, as appears to be suggested by the concluding 
sentences of the question. . 

Part 5.-The revision which has been sanctioned is considered adequate with 
reference to the circumstances an1 personnel of the office in question j the Gov· 
ernment do not therefore propose to assimilate the scale of pay there to that of 
offices where a higher scale may prevail." 

44. The Hon'ble .Mr. Banerjee asked:-
Separate re- " (a) Will the Government be pleased to state whether the Local Govern-
presentation of ments and Administrations and public bodies have been consulted on the question 
Mohammadans of separate representation o£ Mohammadans on the Municipal and District Boards 
OD Dj .. ~ t which is now under the consideration 01 Government. If so, will the Government 

Band dMaDlclpal be pleased to lay their opinions on the table. oar •• . 
~ If the Local Governments ahd Administrations and public bodies have 

not been consulted, will the Government be pleased to state whether they propose 
to consult them and publish their opinions ?" 

The HOD'ble Sir Harcourt Butler replied :-
" The answer to the first portion of the question i. in the affirmative 'so far 

u Local Governments and Administrations are concerned. Public bodies are not 
ordinarily consulted by the Government of India; but by Local Governments at their 
discretion. ' The matter is under the consideration of the Government of India, 
and they do not propose to lay the opinions of Local Governments :on the 
table." 

45. The HOD'ble Malik Umar Hyat Khan asked:-
SmokiDi 01 " (I) Is it a fact that the practice of smoking cheap cigarettes has become 

cheap clprettca. yery prevalent in India of recent years? 

• II (2) If so, is it a fact that this practice is injuriously affecting the health of 
the people of India? ' 

" (3) Do the G:)vernment propose to make enquiries to ascertain what the-
ingredients of the cheap cigarettes commonly sold in the bazasr are, and whether 
the cigarettes contain any substance likely to injure the health o£ those who 
smoke them? "  • 

The Hon'ble Sir Harcourt Butler replied :-

1 ., (I) The practice of smoking cigarettes has increased cqnsiderably in 
India, but it is impossible to differentiate between the different classes of, cigar-
ettes, aa the trade figures do not give the information. ' 

, I' (2) 'and (3). It is a general custom in India to mix tobacco with various. 
adulterants when preparing it for smoking. 

i "If the tobacco of cheap cigarettes is also adulterated, this i. only in accord-
ance with'the, general practice. So far as Goyernment is ~ there is no 
evidence that cheap' cigarettes are injuriously t ~ the health 6f the people 
in ' ~  more than: other forms of smoking i and it IS not ~  to make the 
inquiry suggested." 
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THE REPEALING AND AMENDING BILL AND THE CODE 
OF CIVIL PROCEDURE (AMENDMENT) BILL, 

The Hon'ble Mr. Sycd Ali Imam said :-" My Lord, I crave your 
Lordship's permission to offer a personal explanation to the Council. Hon'ble 
Members Will remember that at the last meeting, when introducing a Repealing 
and Amending Bill and a Bill to amend the Code of Civil Procedure, I expressed 
the hope of moving the Council to-day to take thtse two measures into consideration 
and to pass them into law. Since then, hOlVever, I have rect:ived notice of certain 
amendments from some Hon'ble Members and some others have personally ex-
pressed to me their strong desire to let further action with regard to these Bills stand 
over till the next session at Delhi. The proposed legislation is to my mind of a 
non.controversial character, and for that reason it was my intention to take it 
through the present session. But out of deference to these Hon'ble Members 
who desire the postponement, and, as there is no urgency, I refrain from moving 
the Council to.day as I had originally intended." 

THE INDIAN CRIMINAL LAW AND PROCEDURE 
(AMENDMENT) BILL. 

The Non'ble Sir Reginald Craddock moved for leave to introduce 
a Bill further to .amend the Indian Penal Code and the Code of Criminal 
Procedure, 1898. He said' :--

. My Lord. when a year ago the Hon'ble Mr. Dadabhoy introduced a Bill in 
this Council to make further provision for the protection of women and girls, I 
foreshadowed; on behalf of the Government, the possibility that, if the result of 
the submission of Mr. Dadabhoy's Bill to Local Governments and to public criti. 
cisms went to show that certain amendments of the criminal law were expedien) 
and feasible, it might be the preferable course for Government to introduce a 
measure of its own. The adoption of such a course would, as I stated last year 
involve no disparagement of the earnest efforts of Mr. Dadabhoy and othe; 
Hon'ble Members of the Council who had put forward proposals of this nature 
but rather does it constitute the best possible recognition of the value of t ~ 
efforts.: This is the cOl;'rse which .the ~t have decided to adopt, and I 
move forleave, accordangly, to antrodnce a Bin further to amend the Indian 
Penal Code and the Code of Criminal Procedure, 1898, for the purpose of 
t ~  greater protection to minors. 

. ," i' desire to lay stress on the fact that these amendments have no connection 
with ariygeneralrevision or amendment of the criminal law, but are merely the 
metb04 by-which the further protection of minors can be secured. 

" . 

, "In the first place, My Lord, I will explain the provisions of this Bill and 
show the extent and manner in which the law for the protection of. minors will be 

~  if the Bill is passed into law, and 1 will afterwards touch upon 
some o'f the more important provisions which found a place in Mr. Oadabhoy's 
original Bill, or were mentioned in my l'peech a year ago, but which we have not 
considered it practicable to include in the present Bill . 
. I  ' 
, "The existing law on the subject of the giving or taking of minors for the 
ptirpose of prostitution is contained in sections 372 and 373 of the Indian Penal 
Code. ~ The Bill makes an important modification in the body of that section 
and adds two Explanations to section 372 and one Explanation to section '373. 
Section 372 deals with the person IVho sells, lets to hire, or otherwise disposes of 
,t ~ t .  and section 373 ~  with the person ~  buys, hires, or otherwise 
obtains possession of the mmor. Under both sections, as the law stands at 

~ t  these acts become ~  !11 the case of min?rs ~  16, if there is 
any mtent Qr knowledge of the hkehhood • that the minor 1\'111 be employed or 
used for the purpose of prostitution or for any unlawful and immoral purpose.' 
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" The general intention of these sc:cti JnS was to protect young girls from 
sexual contamillation at an age when they were too young to appreciate the moral 
degradation involved upon them by the action to which they submitted. 

" But practical experience has shown that there are many loop·holes by which 
the guilty parties to these nefarious transactions might escape. For example, 
it might be pleaded that, t ~  the girl was made over to a prostitute, it was 
not intended that she shoulrt actually be .'Ised for this purpose until she had 
passed the age of 16. Or. it might be urged that. though the girl was 
handed over to a partil'ular man for his carnal kncwledge of her, it was not 
intend>;d th'l.t ~ Sh1Uld be! a prostitut<! at all, and that t ~  the act or 
acts for which she was giv..:n may have been immoral, they were not unlawful. 

.  " Again, the ,prosecution in such a case might als'o be chalfenged to prove 
the guilty intention or I;no\\'ledge,-a duty which it might .be extremely difficult 
for the prosecution to discharge. 

H Under the amendment bf these sections proposed in t ~ Bill, these pleas 
can no 101'ger be sustained ; . but the wording of the amel'ldment makes the 
handing or taking over of the'girl criminal if there is intent,or knowledge of a 
likelihood that the miner shaH or will' at any age be employed or: used for the 
purpose of prostitution or illicit sexual intercourse ~ t  any JlP.rson, or for any 
unlawful and j,,,moral purpose.' A defence that the girl was to :be kept chaste 
until she had pas;ed the age of 16 will. no longer : avail an'accusedi>erson; nor 
will he be able to rely on the pica that th<! child was notde.;tined for a life of 
prostitution, but merely for a single act of sexual intercourse. t 

, II Finally, Explanation I to section 372 and the Explanation to section 373 
throw the onus of proving innocent intention upon the accused person in the case 
where the giver of the child hilS ~ her over to a common prostitute,' or 
where the receiver is herself a'commonprostitute.: ';'.' . 7 

. \ \'" ~ . 'frorrithe speecihes m.de ~  ~. ~  t ~  ~ ~ 
Bill last year, that these amendments will meet with the approval of theCol1ncil. 
They are based on sound and reasonable presumptions, and on'the ground that 
the protectIon of these young girls is too paramount a consideration for pleas of 
this ~  (which are easy to make but difficult. if not impossible, to' rebut) to 
save those who pal"ticipate in such evil dealings from receiving just punishment. 

" It will be observed that among the purposes for which the handing 
over or receiving of a minor in the ways contemplated by these sections is 
made an offence, the purpose of illicit ~  intercourse with any person is 
now specifically included in the body of the two sections. It was at first thought 
that the ~ t might be secured by altering the wording from • unlawful and 
immoral' to 'unlawful or immoral', or by o[l1itting the words' unlawful or ' 
and simply leaving the word • immoral '. Further consideration has, however, 
shown that either of these suggestions might have undesirable consequences. _ 
For! if the purpose which would make the disposal and reception of a minor ; 
a Criminal act might be either unlawful alone, or immoral alone, we might make 
liable tc the heavy punishment provided by the sections engagement or hiring of 
minors for purposes, which though nominally unlawful, could not be described 
as immoral, or which, if immoral, were not connected with sexual immorality. 
Moreover, the word' immoral' is not sufficiently clearly defined by law or usage 
as to stand alone as a guide to the interpretation of the section. The. changes 
that I have mentioned might then have had the effect of making acts penal, 
which were beyond the scope of sections that had been particularly designed 
to deal with sexual contamlOation of minors. ' 

.' The use of the expression • illicit' sexual intercourse' has, however, neces-' 
sitated a definition of the term which is contained in Explanation (( to section 
37!J, but which naturally governs both sections. The definition is 'illicit sexual 
t ~  me:'lDs k.exual intercourse not ~t  by law or t ~.  In some 
commumtles It might no doubt be ~  to class all sexual Intercourse as 
illicit except that between husband and wife; but the information obtained in 
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reply to -the reJprence made shows that there are classes and tribes in India in 
which union short of actual legal marriage is recognized. The looser forms of 
marriage which are open to some communitie!\ and tribes shade off into forms of 
concubinage, which, though they might not rank as legal marriages, at the same 
time are recognized as unions by the c1a$ses among which they obtain, and do 
not necessarily involve any slur of immorality or sexual degradation. 

" The definition has, therefore, been drawn so as to protect unions of this 
kind, which have the sanction either of law or custom. 

If The Council will, I think, recognize the necessity of a definition of this kind. 
The Indian Penal Code cannot differentiate directly between persons of different 
creeds, races, classes, or social status as such; but under the definition as 
framed sexual intercourse will be licit or illicit according to the degree of 'strict-
ness ~ regard to unions between men and women which the personal law and 
custom of the persons concerned have prescribed. The definition is thus at 
once sufficiently comprehensive and sufficiently elastic to be equally suitable to 
those who place the strictest limitations upon sexual relations, and those whose 
customs recognize less formal unions. It will not cause any relaxation in the 
case of the former, nor will it tighten up prevailing customs in the case of the 
latter. 

II Thtse amendments of the Indian Penal Code are included in the first four 
clauses of the Bill. 

',' Clause 5 prOposes ap. amendment in section ~ of the Criminal Procedure 
Cod!;, and clause 9 adds thre;e new sections alter section 552 to complete, what 
I may term, the rescue provisions of the Bill before the Council. The amend-
ment of section 5S!J of, ,the Criminal Procedure Code is in harmony with the 
amendments of the taw proposed by the Bill, though not strictly an essential 
part of these proposals.' The amendment of that section merely has the effect 
of transferring girls of the ages 14 and 15 from the category of women to the 
category of children. Girls of these ages who had been abducted or detained 
for any unlawful purpose could, under the existing section, be set at liberty by 
the order of a Presidency or District Magistrate. Under the law as amended 
they witlrank as children, who can be restored to husbands, parents, or 
guardians, or other persons having lawful charge of them. I need say no more 
about this particular amendment, which has met with universal approval. 

II The three new sections, however, which clause 6 of the Bill will enact 
require more detailed explanation. Hon'ble Members will readily agree with the 
proposition that the: inere p'unishment of those who traffic in the seduction or 
prostitution of minors wtll not by itself suffice to protect minors from a life of 
shame. If an unnatural relative, or a prostitute, is sent to prison for criminal 
acts of this kind, some provision is necessary for the victim. If the object of 
the punishment of the crimmals is to be secured, the victim must be removed to 
purer surroundings, if she is to be S!lved from a life of immorality. It is just at 
this ~ t that the practical difficulties begin. It may be urged on the one side 
that It is useless having any res:::ue provision until places of refuge are first 
brought into existence. It may be argued on the other that it is no good to 
establish such refuges until there is a law which enables them to be used. But 
if the law goes on waiting for the refuges and the refuges go on t ~ for the 
law, we shall never arrive .at the .very object for which this legislatIon is pro-
posed, i.e., the better protection of mmors. 

II In these circumstances, the Government consider that the best course is to 
have legislation which will enable the rescue to be achieved whenever and wherever 
a means of rescue offers itself. The new section ~  will, therefore, give a 
Presidency or'District Magistrate pO\\'er to remove a female child from the 
company of ~ ~ t t  or from a broth:l, or from any ~  where t ~ circum-
stances are such as to favour the seductIOn and proSlltutlOn of the child. But 
the removal is conditional on the Magistrate being able to make suitable provi-
sion fOr the custody of the child, ?nd ne is enjoined by the law to give prefer-
ence to a co-religionist of the child, if suitable custody can be guaranteed. 
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"It is also provided in the Bill that if a guardian has been appointed by a 
~tt t ci"il court, the Magistrate's powers under this section ,",re in abeyance. 

and the arrangements made by him will come to an. end, if a civil court subse-
quently should appoint a guardian. 

"The new section 552.8 deals with the maintenance of the rescued child, 
and would enable a Magistrate to recover from unnatural rdatives of a child 
whom they had consigned to a life of prostitution, a suitable contribution to be 
paid to the person who had taken custody of the child under the Magistrate's 
order. 

" The new section 55:2-C protects the custodian of the child from being 
molested by' litigation; the. only exception being that already mentioned, i.e., 
when a guardian of the child is subsequently duly appointed by a competent 
civil court • 

.. I do not think that I need go over the provisions of these three new sections 
in great detail. 'They speak for themselves, and will, I think, be readily 
understood i but ~ I will refer to one point contained in the ,proviso to 
sub-section (i) of section 552-A. This is a very important proviso, which 
js taken from English law. It protects a prostitute from ,being deprived, 
under this section; of the custody of her own daughter iJ she can show that \ 
she exercises ~  guardianship and due care to protect her child from 
physical and moral contamination. The law will provide that,' even a 
prostitute will not be deprived of the rights of a mother if she fulfils the duty of 
a mother i but if she is degrading the very name of moth:rhood by prostituting 
her own daughter or by exposing her to contamination, then she is not pro-
tected. 

II These, My Lord,'are the rescue provisions of this Bill for the ~t  protec-
tion of minors. I admit thatli( there are no kindly . ~  f9rthcoming. 
who .will take ~~t  ~~ t~ t  ~ ~ , if there are no charitable; people or 
charttable assoclat\ons ~ ,  found that:wllI !-mdertake the ~  of helpless 
girls ~  from' degraded ~ , t~  these rescue ~ for which 
1 am askmg the approval of the CounCIl, wlll be a dead letter and a faIlure. But 
I decline to believe in the existence of such a state of things, or to accept such 
pessi!llistic views. ' It has been said, • How oft the means to do il1 deeds make 
ill deeds done.' Surely we may substitute good for ill in the quotation. The 
Government are confident that with the facilities and protection that the law 
offers, the charity required to render the law effective will come forward. The 
people of this country are essentially kind and charitable, and I do not think 
that we shall look in vain for their help. 

II It was suggested last year, and may be suggested again, that the Govern-
ment should itself provide asylums. refuges, or industrial schools to shelter these 
rescued girls. But even were it possible fort he State to undertake the provi-
sion of such institutions, even were there no practical difficulties in the way of 
deciding where to locate them, how large to make them, and how to ~  'for 
the superintendence, or for the after·lives of the girls when they had attained 
majority, still the agency of such State institutions would be about the most un-
suitable agency for such a purpose. The State has not even attempted yet 
reformatory schools for girls convicted of criminal offences, and the whole hope 
of reforming and keeping uncontaminated the lives of girls rescued from brothels 
or from unnatural parents or guardians, depends on the creation for these girls 
either of home life in a respectable family that has adopted them, or of a 
life in institutions managed by persons with whom the supervision of these children 
would be a labour of love. State institutions with their warders and rigid 
rules and regulations cannot supply the place of these influences, and the numer-
ous orphanages throughout the country are all managed by prh'ate effort, 
although the State and local bodies can and do supplement their resources by 
grants. 
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" For these reasons, the efficiency of the rescue provisions must depend upon. 
private charity and devotion rather than upon .the Government. 

"  I will next turn, My Lord, to various suggestions for further changes in the 
~  which ~ been made, but which the Government have found themselves, 
unable to accept. It was proposed by Mr. Dadabhoy, and the opinion received 
a: certain degree of support, that the dedication of minors to temples as Murlis 
a'nd Devadas;s should be prohibited by law on the assumption that such dedica-
tIon in itself means a life of immorality to those so dedicated. We are not 
~t  that' such dedication over the whole length and breadth of the land 
~  ~  a life of shame. The theory of the dedication in some cases, 
at all events,' originated with the idea of vows of celibacy, and to condemn any 
t ~  practice as such is undesirable, unless it is absolutely necessary for· 
t~  protection of minors. We consider that it is not necessary, because jf the 
~~ t  does in practice entail a life of prostitution, then sections 372 and 373 
will apply. Even under the existing law, convictions have been obtained under' 
t~  section. in such cases, and the change now made will prevent the dedication 
of a minor under 16 on the plea that she will not begin prostitution until she is. 
oyer that age. Temple prostitutes, where these now exist, must, therefore in, 
fi1ture, beliniited' to girls of 16 years of age and over. 

" ... SimilarIJ, provisions against mock marriages and sale of wives by ~ 

which form part of Mr. Dadabhoy's proposals, are not considered to be necessary. 
If these do occur at ~ (and they must be exceedingly rare), they will, if they 
Infringe sections 372 and 373, come within the scope of these sections i if they 
do not, then there is no necessity to penalize them. We have also not 
. ~  in ~  Bill the ~  that the a40p'tion of a minor g,irl by a woman 
of: bad'charaqter should be speCifically declared dlegal. We conSider that such 
a provision w9uld .110t. b,e satisfactory: It is doubtful whether. the la w ~ ~~  
any. form of adoption 10 such cases 10 a legal sense, agd, If adoption 10 the 
P9pular sense were to be penalized, it might cause hardship in many individual J 
ca:ses. ; Where a prostitute had taken over and supported the orphan child of 
another prostitute left destitute in a brothel or' committed to her care b,y the 
mother<when she died, it would be right to put in practice the rescue provisions; 
but it would be wrong to punish the prostitute who had taken over the child as 
8h'e found her. On the other hand, where there was giving and taking over of a. 
minor child within the meaning of sections 372 and 373, the plea that there had 
been some recognized form of adoption would not save the accused person from 
the consequences of their act. Any special provision of this kind is therefore 
unnecessary. 

. II 'Anqther suggestion mentioned last year was that the onus of proving that 
a girl ",as not under 16 should be laid upon the persons accused under these 
section's i but the. opinions received on the whole were to the effect that this 
wcule! lay upon the accused an obligation which he could not fairly discharge, 
and that the provision might result in the conviction of accused ~  upon a 
mere probability. ' We accept this opinion, and consider that the determination 
of the age of the minor must be left to the court to determine by medical or 
other evidence as may be available in each case. 

I' A proposal that received some support was to penalize the occupiers Qf pre-
mises (some would even include olvners) who used them for the purpose of 
prostitution of minors. But after full consideration, we have not included such 
a provision in the Bill. We think that it might be used to blackmail occupiers 
of the premises, and if a man can legally put a part of his house at 'the disposal 
of a prostitute, it would be difficult to hold him responsible if an infringement of 
. t ~, 372 and 373 took place in the part so let out. 

" On the other hand, if there was clear and overt abetment on the part of the 
occupier of the particular act charged as an offence, he would be liable to punish .. 
ment as an abettor under the existing law. -
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.. I have shown, My Lord, that the various suggestions pllt forward are either 
impracticable or are sufficiently covered by the Bill to ensure that-itwill be in-
operative in these cases when the law is really infringed. 

"  I now come to the consideration of the most important suggestions of all 
which, on the most prolonged and careful consideration, we have decided not to 
accept. I reler to those proposals which involved the raising of the age of 
consent outside marriage by one year, and the creation of a new offence of 
having carnal intercourse with girls of the ages of 13 to 15 .. 

.. The existing law of rape sufficiently protects girls and women who are defiled 
against their will or without their consent, or when the consem has been obtained 
by fear, and hurt, or by fraud or deception, or even with consent when a child is 
under 12. The law, as ameflded" will also protect all Cases' in which a girl 
under 16 is made over and ·received for prostitution or for illicit' intercourse. 
'The ~  of the;ageof consent at under BI is based on physical and physio-
logical facts, and.if we .,were to depart from these natural guides,; we are face to 
face' with the ~  di,fficuities and uncertainties of 'proving age in this 
country. In. view of these ,uncertainties, we feel that the age which curresponds 
most nearly with the tt ~ t of puberty is the safest guide. It is a well. 
knOlvn fact thai" this age is hiraher in Europe than in tropical countries, and the 
difference between the age '0 consent, so far as the crime. of rape is concerned, 
in Eriglandand India does n'ot do more than correspond with the difference 
between the ages at which' puberty is attained in these 'two countries 

~~t . ~ . have, therefore, thought it wise'r not to -leave natural ~ 
in favour of artlliclal ones. 

" There remain·s the que;tion whether following the English law we should, or 
should not.'creale[a minor Qffence equivalent to a misdemeanour under English 
law in,ordt;r,Q t~ t Tinor ~ ~  from seduction at ages 'when t.hey are 

~ ~  ~ t . ~ , ~  ~ t h .. e ~~  so developed: as ,~  appreciate the 
~~  , ~ ~ .t ~ -~,~. ~~ . . Here,; agam, "allowance must be 

mad7( f!,r . , ~ In tropical· t . ~ In ~ . , where 
marriages" of girls ~  16 aresc,":cely; ever ~, the ~  requiring. protec· 
tion against seduction are necessanly higher than In countnes where a girl of 16 
may have been married and ~- t  with her husband for three or four years. 
The creation of a new o.ffence. of this kind will certainly, among some tribes and 
castes, mean to convertinto criminals many young ,Persons who have· hitherto 
been hardly reckoned in" t ~ stratum of society to which they belong, as having 
seriously transgressed agamst a moral code. 'Ve have to remember that the 
police-man and the Judge cannot assume the role of moralist and pursue and 
punish with t ~ rigour of the law offences against morals until the opinion 
generally ~t among .the classes ~  .is ~  to condemn. lapses 
with such sever:ty as to warrant the legislature Hl converttng what are Immoral 
acts into criminal' offences. We have, therefore, decided not to press thi? 
suggestion further •. 

" It may be, My Lord, that some Hon'ble ~ ~  of.this Council may be 
prepared to go even further, than we have done, In theIr deSire to protect minors. 
Our law protects al\ women and girls against violence and fraud, against kidnap-
ping and t ~. It I?rotects ~ ~  under I:J against themselves j ~ ~ t  

girls ~  16 a.gamst betng the Vlctl'!!S to an ~ .  t ~, endan,genng, ~t  
immediately or In the near future, thelr chances of hvmg a virtuous life. But If we 
are asked to. protect girls who have attained puberty against casual seduction, or 
failure to control their own, passions, we feel unable to go so far at present. 
It is not from want of sympathy with theobjects of ardent reformers, and with 
the purity of the aims which inspire them j it is simply a case of what is practical 
and what is not. We have not merely to deal with advanced thinkers who find 
a place in our Legislative Councils, or amongst Congresses and Conferences 
fur social reform; we have to deal with millions of men and women in the slums 
and alleys of the town, in the villages and the hamlets, in the jungles and in the 
hills. 
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"  I claim, My-Lord, for this Bill that it marks a substantial advance in the' 
protection of minors, and that it is /is great an advance as the present circum-
stances of the country permit. I ndeed, I fp.el sure that while there may be some 
who consider that We do not go far enough, there will be others who think that 
lye have gone 'too far. 

II In particular, the rescue provisions if incautiously worked might give rise 
to! 'resentment among the classes concerned, and for this very purpose we have 
at!present enabled action under them to be taken only upon complaints made 
IJPonoath before a Presidency or District Magistrate or upon the knowledge 
'or; suspicion lof those Magistrates. The police will have no 'power to take any 
action themselves, though they will of course have the same right as any other 
citizen 'of preferring a complaint. Some of those consulted consider that the 
-sections will not come into effect if the police are not given such powers i but we 
prefer to wait and see how the sections now framed work before we decide to 
give the police pO"'ers of direct intervention. It is certain that as opinions on 
these subjects ,become more advanced among the people at large, action under 
rescue section: will also become more frequent i societies for the protection of 
children may. come into existence in the large towns where such evils are most 
pronounced. ,lt is a matter on which, however, much we may lament the fact. 
progress must be slow. It is on the awakening of the public conscience, not 
merely amflng the enlightened few but among the masses, that that progress 
Irl'ust depe'nc.'Govemment by enacting laws and creating machinery 
may help to guide the public conscience, but it cannot stimulate it; and we must 
look 'for that s'timulation to tftose members of the community whose own con-
sciences ~ been aroused to the serious nature of the evils which this 
legislatiori is a:esigned t~ combat. ' 

l t ~  full ~ , My Lord, in the'support of this Council, both in 
passingtbis, m'easure and in doing what lies in their power to further the policy 
which ·underli.es it. and to explain to the ignorant, who may doubt the motives and 
,intentions\\·ith 'which the Government are actuated, that I now move for leave to 
introduce this Bill." 

, ,The Hon'ble Sir G.M. Chitnavis said :-" My Lord, when I spoke on Mr. 
Dadabhoy's Bil11astyear, I said I welcomed the announcement made by the Hon'ble 
, Sir' Reginald Craddock on behalf of GoverAment that Government ~ to 

t ~  introducea.BiIl which would have the effect of giving !;ome ~

tive.protection to ,minor, girls on the lines suggested in the Bill brought forward by 
my friends the ~ . Dadabhoy and the Hon'ble Mr. Mudholkar. As. 
they are not in ~ ,  this day, I, as belonging to the Provinces to which they 
belonged, will taki"lhis QPportunity of ~ this measure just introduced. It 
,may not, as explained by the Hon'ble Member 10 charge of the BiIl,'cover'all the 
distance t t ~ Bills introduced last year, but I believe the Government • 
are' ~  taking a slow and cautious step in this direction.: In' matters 
of socialrefo'rm Government must perforce proceed cautiously and ~  desire to 
carry the people with them cannot but be commended. All right-minded men 
. are convinced that it is lnot the intention of Government to go against the 
declared intention of people in religious matters, and they will be ready to give 
this measure a warm welcome, confident in the belief that it is conceived in the 
interests of the people concerned. The Bill will, of course, be referred to a 
Select Committee, where it will be further improved in the light of opinions that 
may by that time be received." 

The Hon'ble'Mr. Ghuznavi said:-u My Lord. I have very great pleasure 
in supporting the motion of my friend the Hon'bleSir Reginald Craddock for leave 
to introduce a Bill further to amend the Indian Penal Code and the Code of Crimi-
nal,Procedure, ~.  As it is not customary to circulate Bills before their introduc-
tion, I confess that on first looking at the agenda I felt inclined to think that the 
amendment with regard to the Code of Criminal Proceciure had reference to 

I29LO 
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the removal of certain hardships which the Mukhtiar:i have t~  with re<1ard 
to section 4 (r) of the Criminal Procedure Code as it now stands. b 

"Since this is not the object of the amendment, I propose in the near future, 
with your Lordship's permission and th<lt of the Council, to move for Ica\'e to 
introduce a short Bill to amend that and other sections. ' 

" In the Bill before us, My Lord, I recognize with great satisfaction certain 
ohjects which my late colleague and friend Mr. Dadabhoy had when he 
introduced his Bill for the protectIon of women and girls exactly a year ago in 
this very chamber. From my scat in that Council! gave that Bill what support 
1 Cfluld. Afterward" when, owing to my late colleague's failure in being re·elected, 
his Bill, as I thotl,;ht, seempd to be relegated to the limbo of oblivion, ( 
volunteered to apply for your Excellency's permission to take it up. I, there-
, fore. beg to terider my thanks al\ the more to your Excellency tInd the members 
of the Government of India for having brollght a Bill of their own towards the 
same object, although it does not, in my humble opinion, go sufficiently far. 

" My Lord, there is nO,disguising the fact that in any' qleasures that " .. e 
. may tal<c for securing and increasing the protectio'n of women and girls, we shall 
be treading on very delicate'groul1ds. I ~  that soon. after Ihe introduc-
tion ot Mr. Dadabhoy's Bill, a certain section of the press' raised a good deal of 
hue and cry and took 1\1r, Mudholkar, Mr. Bhupe"dra Nath Sasu and my humble 
,self to task for having supported that measure, a.s. it thought that 
Mr, Dadabhoy's Bill aimed, amongst other things, at certain semi·religious customs 
of the people, They forgot that there is practically an unanimous 'resolve in 
India that the State should legislate for the protection of minor girls from an 

,. immoral lite. OIVing to the ~ policy of religious neutrality on the part 
: of the :Government of India; it can never be their intention, and (ar Jess that of 
~ any non-official member elected by. the people, to bea party to any measure 
" which would go counter to any fixed ;religious or semi-religious customs of the 
.. people. Cynics there are and have been in 'all ages and in lall ~ , whose 
business it is to decry any reform which is brought in this direction, when it is 
ushered in in the sha pe of legislation. With such cynics, I, for one, ha vc no 
patience. I well temereber what appalling figures of sin arid shame my late 
cclleague, Mr, rvludholkar, quoted last year dUring the introduction of 
Mr. Dadabhoy's Bill and the evil is growing and growing every day. When We 
o:onsider the innumerahle innocent females who, through no fault of their own, 
are becoming victi;ns daily to the snares of unscrupulous persons, it is. bigh 
time, 1\1 y Lord, to adopt some measure to sle m the tide of sin. . 

" My friend, the Hon'ble Sir Reginald Craddock, ~  us, in his speech 
~t year, that an amendment in the existing law, which he said the Government 
proposed to make, was with regard to sections 372 and 3i3 of the Indian Penal 
Code and another amendment was with regard to section SS2 of the Codo . of 
Criminal Procedure, ill which it was proposed to raise the age at which female 
children abducted or unlawfully detained 'may be restored to their lawful 
gu:udians, instead of their being merely set at liberty from under 14 to under 16, 
I have now to thank h.m for having fulfilled that promise. With regard to this, 
my suggestion, My Lord, is that the age should be raised from 16 to 18, That 
is the age \\hich is laid down by the English law. [am perfectly awaw 
that in ~  this question of age I shall be accused of advocating very 
hasty innovation in the East, which is proverbially supposed to move alway s 
slowly. Out, My Lord, I would ask this Council to consider that when a girl 
below the age of 18 is held incapable under the law of entering into a contract 
affecting any ~ t piece of property or any insignificant sum of money, 
can she in the same breath be considered capable of giving a legal and intelligent 
consent with regard to her most invaluabe treasure, namdy, her honour and chasti· 
ty. If legislation once stepped in to fix all age-limit, what reason is there to con-
sider it an uncllle t ~  for legislation to step in again to raise that age-
limit to :t ~ . t  ,~  point in view Gf the present circllmstance5 of the case? 
1\(y Lord, if YOll will permit me to urge now, wh'H ( C'xpre3sed 1a3t ye::ar, I would 
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say that ( feel c';nvinced that even in tilis country where. owing to climatic condi, 
tions, people mature at an earlier agl!, I am convinced that no female, ~ 

mostly to the lower classes. below the age of 18, is in a position to judge correctly 
for herself and to protect herself from the wiles and temptations which are placed 
in her way •. 

" Last year, I drew the attention of the Council to a system which prevails in 
Germany, namely, The ;:,itzen Polizei or the Moral Police. If, on an examination 
of that system, it is founo to work satisfactorily in this country, I would be inclined, 
My Lord-, to prefer that to any amendment of the Indian Penal or the Criminal 
Procedure Code. I would, therefore. invite my friend, the Hon'blc Sir Reginald 
Craddock, to collect information ",ith regard to that system. All religi Jns are 
agreed in condemning this evil, and no one, who is on the side of morality and 
hOMur, should for one instant hesitate to sUl;'port any measure which tends towards 
reform in this direction. My Lord, at this mitial stage of the introduction of this 
Bill, we are hardly in a position to offer any remarks or detailed ~ t  be-
yond making general observations. While. therefore, reserving, with your Lord. 
ship's permission, my right of offering anv criticism in the future, which I might 
consider pertinent, I have much pleasure in supporting the motion for the intro-
du'ction of this Bill." ., 

~ Hon'bte Mr. Surendranath Banerjee said :-" My Lord, t think I 
speak the ~  of my countrymen in this Council and of my countrymen outside 
this Council, ",,,en I say t)!at the objects.of this Rill will receive their (ull, their 
cordial, their unstinted, sympathy and support. My Lord, the matter to which 
. this Bill refers represents a long-standing evil, t was going to use much stronO'er 
language than ,that-a long-standing public scandal. My Lord, I have been ~
/lected with the Press for over the lifetime of a ~ t , and (remember the 
fervent appeals which we hllve made from time to lime (or the purpose of introducing 
a law such as has now been placed before this Council. So far, ours has been a 
voice crying in the wilderness. My Lord, therefore we desire, on behalf of our 
countrymen, to express our gratItude to Your Excellency's ~ t for 
introducing a Bill which seeks to cope with thi!;. evil. My Lord, there may be 
difference of opinion with regard to the minor details, and I am sure the Hon'ble 
the Home Member does not wish us to pledge ourselves to the details of this Bill 
at the present stage. They will form the subject of careful and elaborate con-
sideration at the hands of the Select Committee. But this ( may repeat once 
again, that the objects of the Bill are such as wiJI meet with the entire approval 
of the Indian community. I hop!! and trust, My Lord, that this Bill may emerg" 
from the hands of .the Select CommIttee ill such a form and fashion as to satisfy 
the demands of public opinion, to remove a long.standing evil, and promote the 
. cause of morality and good conduct. . 

II My Lord, in the course of that masterly speech to which we have listened-
I, for one, with great attention-(r.lm the Hon.'ble the Home Member, reference 
. was made to the Ilecessity of estahlishing Refuge Homes for women rescued frorn 
t ~  dens of frivolity and immorality. My Lord, I may mention, for the 
information of this CounCil, that several years ago a Home was started at Dacca 
for the purpose of ~  these f.dlen women. 

" [t was entirely a priv1te enterprise. I do not knolV if there are any -Eastern 
Bengal officials here present, who may have some recollection of the existence of 
that Home. It did admirable \Vork for some little time. I am not at present 
conversant whh thr-history of that Home. But, My Lord, when my coullIrymen 
ha\'c established Otphanages, Refuges for indigent children and Charitable insti-
tutions of a similar nature, they may be trusted to found Homes (or the re!cue of 
fallen \Vomen, where they may be trained into a life of morality aud good 
conduct. 1 think Your Lordship may ~  with confidence upon the charitable 
instincts olmy countrymen tq co·operate w:th Your Excellency's Government in a 
matter \Vhich is fraught with the most beneficient results to olJr community. 
With these words, 1 de;ire to ilSS()C:""tt: mysell with the support which ha:> already 
been accorded to this Bill." 
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The Hon'ble Pundit Madan Mohan MaIaviya sa;d:-.:..I< My Lord, t 
beg to support the motion which ha? bt;en made by the Hon'ble the Home Member 
for leave to introduce this Bill. My Lord, I beg to tender my congratulations to 
the 1I0n'b!e Member for the great care with which he has formulated these pro-
posals, The subject is one of very great importance and of very grea't delicacy; 
and I think the Hon'ble the Ho'me Member has earned the gratitude of all of us 
by the great arr.ount of care which he has shown in dealing with all the detailed 
proposals which he has incorporafed in the Bill. My Lord, it has been said that 
the llill does not go so far as some reformers would desire it to go. ~ That is 
apparent from the remarks which one of my colleagues has already made. But I 
do think that the Government have earned the gratitude of 'the general public 
by the caution which they have 'shown in dealing with a matter of this delicacy. 
We have; on the one hand, the claims of humanity, 'and the Government and all 
M em ~ of Council are entirely at one in desiring to afford all the protection 
that the bw can afford to 'minor children, and in that respect I do not think that 
anythi:lg has ~  left to be:done: So ~  as proceeding, beyon,d the present Bill 
Is concerned, the matter would have 'excited great controversy and the Govern-
ment would have been ill-adyised in going further. 

I< My Lord, I have noted that there is one disadvantage in t~  Bills not having 
been circulated to us beforehand and, with Your Excellency's' permission, I woold 
, draw t~  attention of Your ~ .  Government to this matter •. When the 
Bills are prepared by GovelT!ment and ,when a motion ~  made for leave to intro-
, duce t hem, it will greatly conduce to the discussion which is to; be had on 
the motion, if these Bills are circulated 'among the'members betorehand. In tlie 

•. case of private ~, no doubt, there is,: a difficulty that the proposals ar'e not ,pre-
( pared until the motion has ~  madeJor leave to introduce :the Bill. But Go-
l vern(lJent Bills are ready and they are handed over to us;..!.'metnbers':"'as Soon 
~  the)notion has ~  passed ~  and ~ ~ ~ ~ !Ieave, his, 
; been granted by r our Excellency to mtroduce them j but 'the t difficulty we are; 
:, placed undt:r is that, for instance, in dealing with such a coniplex'matter as the 
Bill before us, we are called upon to express our assent or' dissent to 'the motion 
,which is made by a Member of the Government. I do not make this complaint, 
M'I Lord; I recognize that the rules, as they stand, do :not provide for the 
circulation of BiBs, but I hope that Your Excellency will be pleased to consider 
the desirability of this rule being departed from and all Bills being circulated, so 
that Members may have an opportunity to peruse them 'beforehand and make 
up their minds as to what remarks they should offer regarding the principle of 
the Bill. With these few remarks, I beg to offer my whole-hearted support to the 
.. motion fOf leave,to inlloduce the BilL" 

, The Hon'ble Mr. Das said :-"My Lord,l have listened to the eloquent and 
admirable speech of the Hon'ble Member who introduced the Bill, and I must say' 
t hat he deserves very great credit for the care and attention which he has paid to , 
the subject. The subject is one which bristles with difficulties, difficulties of a \ 
social character, of a legal character a'nd difficulties of various other characters. 
Morality is a term, which has never been defined and it is not possible 
to define that word. " It is not possible to give such a definition to the word as 
would make that definition acceptable in all countries and to all sects and classes 
of people. I n the admirable speech which has been delivered by the Hon'ble 
Member certain facts have been brought to the notice of the Council, which ~  
, to show that there are different shades of morality, even in this co'untry ; and the' 
difference is remarkable in some cases. In other 'words, it 'may vcry properly be 
said that there are different shades of morality amongst the vast community which 
this Government has to rule over. There are, no doubt, educated men who 
have' advanced views, and expressions to those ideas may be found here; ~ 

but 'the Hun'ble Member who introduced the Bill has ~  discretion very 
properly in .'ot taking into ~ t  such advanced views, because the ~t  

lI,cccptan'ce of such advanced vIews means ~ drag, a heavy drag, from Views. 
which are not so advanced. There is very great difficulty in laying down. 
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especially in this country, the boundary line oetween morality and religion. 
The Hindu is religious in every sense. He eats religiously, drinks religiously, 
bathes religiously; and perhaps dreams religiously; and if in legislative 
matters'it is necessary to draw a boundary line between morality and religion 
and if the legislature of a Government were to undertake to lay down that 
boundary, an attempt of that nature will be beset with serious difficulty. 
Specially as we ha\'e rceei\'ed assurances here from important men like 
my Hon'ble friend. Mr. Surendranath Banerjee, that public charity will come 
forward to co· operate and help Government in gh·ing dfectto the provisions 
of this Dill, J thinle that Your Excellency's Government would have done its duty 
if effect is given to the Bill as it stands in its general features, and if the public 
actually come forward to co·operate in the measure. I remember some years 
ago having visited an institution which was started in Calcutta by a European 
lady, who had a large nuinber of inmates in this asylum rescued from a degraded 
and immoral life and t ~  women had b(en taught useful industries, so that 
they could earn a means of living afterwards. Such things may be started to 
put down t ~ evil. It is not an evil which is peculiar to India; it is an evil 
which is perhaps found in most countries in the world and it is also admitted in 
al\ countries that the evil should be put do'wn not only to save these girls from 
the degracfation, the life of shame, to which they are exposed, but also to save 
society from the infection which the life of 3. number of such women necessarily 
breeds. • 

II As regards the remarks that were made by the Hon'ble Member who 
spoke last, I should ask Your Excellency's Government to take into considera-
tion the request which lie made; and my experience in the Provincial Councils 
supports that. Sometimes a Bill is in the hands of Hon/ble Members before it 
is forma.lly t ~  . into t ~ Council. .1. ~ ~  ~  Government 
to take IOto consideration the difficulty position In whli::h non-official Members .. re. 
placed." , 

His Excellency said :_It I must ask the Hon'ble Member to address 
himself to the question under discussion." 

The Hon/ble Mr. Das said :_u These are the remarks that I desired to 
put before Your Excellency's Government." 

The motion was put and agreed to. 

The Hon'ble Sir Reginald Craddock introduced the Bill and moved 
that the Bill, together with the Statement of Objects and Reasons relating 
thereto, ~ published in the Gazette of India in English, and in the local official 
. Gazettes in English and in such other languages as Local Governments think fit. 

The motion was put and agreed to. 

THE DECENTRALIZATION BILL. 

The Hon'ble Sir Reginald Craddock moved for leave to introduce a 
Bill to decentralize and t ~  to facilitate the administration of certain 
enactments_ He said:-

"My Lord, I move for leave to introduce a Bill to decentralize and 
otherwise to facilitate the administration of certain enactments. It is 
generally accepted tlrat in the existing Acts of the legislature there are many 
powers and functions now reserved for higher authorities which might con-
veniently be delegated to lower a.uthorities ; and the Decentralization Commission 
recommended that powers should be taken to effect decentralization of this kind 
by means of a general Deltlgation Act, which would enable delegations not already 
provided for in existing enactments to be made from time to time by notification. 
An alternative method was to pass il Decentralization Bill, which instead of 
leaving delegation to notification, should itself comprise in the form of schedules 
the delegations whictJ it was found possible to make. Of these two alternatives, 

lagLD 
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the first was prererred in the first instance as .~ the simpler measure and as 
facilitating gradual delegation from time to time found expedient. As the 
Council is aware, a Delegati6n Bill· was inlroduced in 191(. The discussion in ' 
Select Committee:on that Bill, however. disclosed that thert> was much apprehen-
sion, lest the power of delegation should not be wisely exercised in some cases. 
It was criticized as giving a blank cheque to the executive to alter legislative 
enactments without the usual ;Iegislative procedure. 

"Although it is probable that these apprehensions were to some extent 
theoretical rather than real, at the same time, in a measure which dealt only with 
executive powers and functions, there were ditnculties about distinguishing 
between functions which lay on the border line between executive and judicial, or 
between executive and legislative, and the objections to altering laws on the 
Statut"-Book by notification. could not be ~  as altogether groundless. 
Accordingly, on th:e loth of September 1912, J obtained the unanimous· consent 
of the Council to 'lvithdraw tht Delegation Bill, and I promised t9 introduce in its 
place, at a future ~ t , a Decintralization Bill. The Bill \10 hich I am now asking 
{or leave to t ~  is in fulplment.of the promise then made. 

" The specific delegation}; which itis proposed to make are contained in t ~ 
schedules of the ~ Bill and ate explained in the Objects and Reasons: I do not 
wish to trouble the Council ~  with the details. Each Department of the 
Government of India has ~  a list 01 delegations considered desirable in -
the Acts· appertaining to that Department, upon materials lhat it had already 
or has stllce collectbd and t ~  proposals will now be submitted to the scrutiny 
of Local Governm;ntsand ~. n be examined at leisure by Hon'ble Members. 
The Government I ill oPt. co mi.t. ted to any particular one of, these delegatio.ns, 
~  preserves an .. ten f' ind t  ' ~  the objections, if ~ . whicI.1 may be 
~ t. against: ny . aJ't,ic, Tartf one. k All that I would t~  Council to do 
tb·day is to signif, the. aPr.r V8.l:0( thE! principle of .the ~ , knd of the 
adoption of thIS ~t  of uttheting a !policy of decentralization by which higher 
authorities ~  ~ ~  ~  with matters which 100wer authorities are 
fully competent to , ~ . it. i 
"I. therefore,:;My t, ~ , ~  lea,ve to introduce this Bip." 
The motion was pqt and ~  to. : 

Tne Hon'ble Siri Reginaid Craddock introduced the BiI! and moved ; 
:hat the Bill togelher , ~~t  the Statement of Objects and: Reasons relating 
thereto, be ~  in'itbe ~tt  of India in English, and in the local official 
Gazettes in English and'in 'such ,other languages as Local Governments think fit. 

; The t ~  ~ ,~ and agreed to.' 
!  , ;1 

THE INDIAN MOTOR VEHICLES BILL. 
I. r. . 

The Hon'ble' Mr. t ~  moved for leave to introduce a Bill to 
consolidate and amend the law relating to Motor Vehicles in British India. 
He said:- ,. 

" My Lord, it may at first sight appear that the Bill now to be introduced 
is ~ inconsistent in principle with that which the Hon'ble Home Member 
has just explained to the Council, sincf: in place of six existing Plovincial Acts. 
current in Madras, Bombay. Bengal; the United Provinces, Punjab and Burma, it: 
is sought to substitute one general Imperial Act, in which will be incorporated, 
the one small existing ~  Act dealing with the international circulation of 
~ t  vehicles" which. was. passed by,this Council at the last Simla Session. But. 
the justification ()( this ,course is.,to ~ found in the circumstances of the deve,. 
lopment of motor traffic· in this country.· This has been gradual, and the dates; 
of the Provincial' Acts, which range fro'll 1903 to 1911 seem to point to the: 
manner in which the need of legislation was felt in different provinces as time 
went on. In the early days of motor cars there was good reason for allowing 

1 , 
I. 
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each local Council'to legislate on the subject accordin,g' as an Act was found to 
be necessary or not j experience was thus gained and no very great inconveni-
ence was felt. But conditions are now changing. The use of motor cars is extend-
ing rapidly, as is shown by the Customs statistics of the value of motor vehicles 
importerl. Thus, to take t~  last five years only, we find that in 1908-09 this was 
roughly 43 lakhs; in the succeeding year there was a small advance to Rs. 47t 
lakhs j 1909-11 saw a large jump to Rs. 73f lakhs, while the figurp.s in the next 
year went up to Rs. one crore, an,d in J91 ~-I 3 to over Rs. Ii-crores, That is a 
very marked and speedy development. More people are using cars every year, 
and as we can see in the papers motor journeys throughout the country are ~  
ing in popularity. There is also tbe international aspect of the case as exemplified 
by last year's Bill to which I have referred, It seems probahle that outside 
tourists will resort in growing numbers to this mode of locomotion, and they 
will naturally ask for reasonable facilities. Metor cars no\\' recognize no provin-
cial boundaries, and it seems in cY'ery way desirable, both from the point of view 
of the public and the traveller, that the main features of the lal\' on the point 
should be embodied in one Act and not governed by difierent provisions in 
different provinces. In detail it is not intended that there should necessarily be 
absolute uniformity, as these must be influenced largely by local conditions, and 
a wide rule-making power is relerved to Local Governments with this in view i 
but there are certain provisions which may well be of general application, and an 
important power is taken in clause 10 to grant licenses which will be valid in 
more than one prov,ince, provided that they are in Ilccordance with such restric-
tions and conditions as the-Governor General in Council may prescribe. That 
clause should prove of considerable convenience to those who desire'to tour. 

" In framing the Bill, we have proceedod upon the basis of existing Acts and 
tKldeavoured to embody what ",as best in them. The Bill is divided into five 
parts. Part II comprises those provisions which are of general application and 
which are designed broadly for the protection of the public. They cover the 
minimum age at which a person shall be allowed to drive, the dutie. of 
motor vehicles in stopping for the proper regulation of traffic and the penal-
ties for breaches of these regulations and for reckless driving. The public 
every\\'here would seem to be entitled to the benefit of these restrictions. (t will 
be seen that the minimum age·limit for drivers has been put at sixteen, and that 
is a point on which the advice of Local Government.s is particularly invited. In 
the majority of Provincial Acts, the age is 18, and that is the limit in the rules made 
under the Motor Vehicles International Circ,ulation Act. In England, the age is 
17 for ordinary motor cars and 14 for motor cycles. Eighteen mClY be unneces-
sarily high in this country, while 14 seems undesirably low. The Hon'ble 
Maharaj Kumar of Tikari, who has much experience of these matters, tells me 
, that the limit of 14 was intendt:d to meet the case of cycle companies in cadet 
corps. I have not been able to verify this, but the limit i!l curious, and it opens 
up a prospect of youthful scorchers on motor cycles, which is somewhat dis-
. t ~. Part III deals with licensing and control, aud I have already referred. 
to one Important point in clause 10. Otherwise, Local Governments arc: gi;'en 
power, after previous puHication, to make rules for a1\ the important con-
tingencies governing the traffic which are indicated in the existing Acts. It is 
true that the details of these rules may vary, but if framed under one Act, 
they are more likely to be on more similar lines than is the case at present. 
Part I V 'follows the Motcr Vehicles International Circulation Act of last year 
and Part V contains miscellaneous provision as to the arrest of offenders, 
the cognizance of offences and the cancellation and suspension of licenses. 
The extent of the Act will be general, exr.ept as r ... gards Part III, which 
is' confined in the first place to the areas in which a licensing 

~t  already in force. Other Local Governments may extend 
it' 'to' their: own jurisdictions, if they see fit, and conversely under clause 
14i; Local Governrr.ents may exclude specified areas or specified vehicles from 
operation of Part III. Most of the pres,!!nt Acts extend throughout the province 
to which they relate, but some of them, for instance. the Bengal and Burma 
Acts, do not, and the power of exemption is intended to meet special cases 
which apparently may arise. 
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" Such briefly is the main intention of the Bill, the object of which is to ensure 
greater simplicity in the law and to ,promote the convenience of motorists 
generally, while safeguarding the rights ohhe public. As I have already said it 
is the outcome of a comparison of the various Provincial Acts, and no doubt its 
examination in the provinces will show how far its provisions are adequate for 
local needs or require to be amplified or modified. 

"  I accordingly beg for leave, My Lord. to introduced thc Bill." 

The Hon'ble Sir Ibrahim Rahimtoola said :-" Your Excellency, 
do not know why the Hon'ble Mover, in his observations, said that he was taking 
a new departure from what was taken in the previous Bill of the Hon'ble Home 
Member in 'asking' that legislation should be allowed amalgamating Acts now 
in force in the different provinces. If Your Excellency will permit me, I should 
like to say that I think the' procedure that the Hon'ble Mover is now adopting 
is, to my mind, ideal in many instances. The different provinces in India could 
not. ~  at.taill a uniror.m degree of enlightenment or ~  and therefore 
legislatIOn In different prOVInces has to be based on the clrcumstancc;s of each 
province. It is largely due to that that provincial Legislative ~ are main-
tained and legislation is ~ t  by each provincial Council suitable to the 
requirements of the province and the advancemer.t to which it may have 
reached. ' 

II It is for that reason, Your Excellency, that I welcome procedure of this 
kind under which l,egislation in regard to motor vehicles was undertaken and 
carried through in ~  ~ t provinces and now a Government of India Act is 
put before the Imperial; Legislative ~  to try and have :a uniform law for 
the whole of India,l ~  experience' gained by the actual working.of provino 
ciallegislation on these' lines. I trust, Your Excellency, that the "wholesome 
procedure adopted on the present occasion will be encouraged by the Govern-
ment of I ndia in various other directions in order that the ultimate legislation 
which the Government of India may contemplate will be suitable to the whole of 
India. 

II With these words I support the measure." 

The motion was put and agreed to. 

The Hon'ble Mr. Wheeler introduced the Bill and moved that the Bill 
together with the Statement of Objects and Reasons relating thereto, be published 
in the Gazette of India in English, and in the local official Gazettes in English 
and in such other languages as Local Governments think fit. 

The motion was put and agreed to. 

His Excellency said :-" As much has occurred since I last had the 
occasion of addressing YOIl on public affairs. I propose to avail myself of this 
opportunity to touch upon certain matters of importance in which my Council 
and public opinion in India may be interested. 

II For many months pait the horizon of Europe has been darkened by war 
and by the fear of its extension to an internecine struggle between the great 
military, nations of Europe such as the world has never yet seen. That such 
a dire and ~  calamIty has been averted is largely due to the tact, patience 
and ability of a great statesman, Sir Edward Grey, and of other European 
t t ~  who were eql!ally determined that the deplorable conflict in the 
BaI1<ans should be localized. The drf'adful war that has raged in the Balkans 
and the loss of life in battle, by ~-~ and famine that it has entailed, must 
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strike a ~ - of sorrow and regret. in the hearts of all who ha\'e .the least 
pretension to feelings of humanity and civilization, and should serve as an object-
lesson to the nations of the \vorld of the horrors of war and the impossibility 
of foreseeing its -ultimate consequences. It did not, however, require the gift 
of prophecy to foresee that war between Turkey and the Balkan States had long 
. been inevitable. I speak with some knowledge. for. in addition to my close 
connection with Turkish affairs when Head of the Foreign Office in London, I 
have spent during the course qf my career in the Diplomatic Sen'ice no less 
than eight years in Tur,key and three years in Bulgaria. The only chance 
of avoiding this war would have been to have accepted the disinterested 
counsels repeatedly urged upon Turkey by Great Britain, and to have introduced 
such reforms in the Turkish provinces as would have satisfied the subjects of 
Turkey of different denomtnations who inhabited them. But during the reign 
of the former Sultan, Abdul Hamid, other counsels prevailed. It was then that 
the seeds of al\ the present troubles were sown. When the revolution of 1909 
brought in constitutional Government, the British Government we1l:omed the 
change, since it held out hopes of a new era of justice. reform and 
progress, and they gave the movement their encouragement and firm support. 
But again a situation arose at Constantinople which hastened the coming disaster. 
I mention these things, not coldly, but with profound regret, for I have a great 
admiration and respect for the Turks of the provinces ~ t whom I have 
travel1ed and lived absolutely alone, both in Asia Minor and European Turkey, 
and have invariably reeeived from them that courtesy and hospitality that are 
inherent in their nature.. It is not they, however, who have controlled the destinies 
of ., urkey.. That admi,able person, the Turkish soldier, is from all accounts, the 
same brave, patie,lt and obedienl hero that he ever was, but in this war he has 
never had a chance. I liave talren some trouble:: to recount these facts in 
order to show-that Great Britain has for many years done her utmost to 
assist Turkey with disinterested counsel and strong moral supp:lrt. To the last 
moment Great Britain did al\ that was possible to prevent the outbreak of war. 
Furthermore, ad stated by Lord .l>torley in the House of Lords, the British GO\·· 
ernment during the course of the war made  representations to the belligerents 
on behalf of the Mahommedan population to an extent never done before. The 
British Government, who. full v realize the importance of the existence of Turkey 
as an independent Power, and in view of the religious interests of the Mahom-
medans of India the necessity for the maintenance of the status guo as regards 
the Holy Places in Arabia, are still anxIous and ready to help the Turkish Gov. 
ernment to inlroduce reforms and good government and to consolidate the posi-
tion of Turkey. There is abiolutely no reason why Turkey, while pursuing a 
steady policy of reform, should n"t still be Sl rong and powerful and the second 
greatest Mahommedan Power in the world. Her recent reverses may, it is 
hoped, have the effect nf awakening and renovating the administration of 
Turkey • 

• , Ttiming to Persia, another Mahommedan Power, I can only repeat what I 
'have said ~  connection lIith Turkey, 7"";:, that His Majesty's Govc:rnment are 
sincerely. desirous of seeing a strong Government in Persia that will introduce 
reforms a,nd restore order in the provinces, especially in Soulhern Persia, where 
India has ao many commercial interests at stake. In proof ot our disinterested 
attitude towardsl'"ersia, we have recentlv lent that Government a considerable 
sum'of money, of which a pordon \tas ear-marked for the creation of a force 
of ~  under Swedish officers i ann as soon as this force had come into 
bdng, we \\ithdrelV the regiment of Central India Horle that had been despatch-
ed to Shira! for the protection of our Consulale. We have no desire to do any-
thing in Persia to "eaken its position of ~ t  and independc:onct" and we 
sincerely hope that the anarchy which has prevailed for some years past in 
Southern Persia. and whIch has entailed s.:rious losses on British and Indian 
. trade -with Per!lia, will be replaced in tne near future by security and sound gov-
ernment. -\0\ e therefore welcome the creation of the gendarmerie under Swedish 
officers and )Vish it every success. 
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"  I am also£lad to be ab!e to announce that we have come" to. a friendly 
agreement with Turkey, which is mutually satisfa<;tory, to the  advantage and 
best interests of the two ~ t  in the Persian Gulf and Mesopotamia. 
I need hardly point out that such a consummation is a better -proof than any 
declaration that I can make of the desire of the British Government to maintain 
the independence' of Turkey and the most friendly relations with that power. 

I " Now I wou'd like to interpolate here one word of friendly warnjng and advice 
to the MahommeClan commupity of Iudia, and that is. ~ t to forget that they 
form part of a ~ t Empire, ~  not to give an unreasonable interpretation to 
the idea of Islamic solidaritYr I would also urge upon them in the most friendly 
spirit to do all in: their power: to cultivate calmness 'of judgment, self·restraint 
and breadth of view in their ~ t  of questions affecting the foreign policy 
of the EmpirE< as' a whole .. : 

II On our North-Westenl Frontier peace has happily prevailed. There have 
been the usual inroads of outlaws and lawless tribesmen from across the frontier. 
which always t~  some casualties amongst our troops and frontier militia, but I 
am glad to t ~ t, t ~ to the energy and gallantry'of our troops and militia, 
, the raiders have fuffered ~ .  mo!e ~  than our troops, and ha .... e received 
· no encourageme1t to contmUe their: tactics. • 

" In Tibet, on our Nortbern Frontier, the situation has for some time been 
one of constant dnxietr. ~  Chinese Government have' b"en in con8ict with 
the Tibetans; wHo have'succeeded in ,~  the Chinese from Lhasa. At the 
same t ~  there:; ~  b,een a I good ~  of :fighting between 'the Chi'lese and 
, Tibetans on the ~ t~ ~ al ~. t ~ t  ~ Ti.bet. pf whi2b the details 
,are somewhat ~ . In flew.of the fact that Tibet IS actUally on our North-
· em Frontier, the Government , ~  been unabie to regard with equanio 
< mity the . t ~  changin'g'situation in that country, and a Conference has 
· therefore been.submoned a't Simla, ~  accredited representatives of the 
': ~  of i ~  arid ,Tibet I will meet the representatives of the 

.
: . ~ . me.n, t '0. f 1 .•. 1. ~. iai;! all.,. d . p.. fte. ' .. r. d,ue. i' discussion '. w}1I, it . ~. i hOped,.. succeed in 
~- t  ~ ~ , t . ,~t  tatus and limits of ~ t. . :': ' 

!  \ :' 1n \ t ~~ t . ~~t ~ ~ . stablished! posts ~ ~  ad.ministrative: 
1 frontler,an4 havl tbJf temdved:any use for future ~ With China. I 

II It wih t ~ be ;ebn t t ~  the Goverriment of India are concerned,! 
; ~  t ~~ ~~t  ~ .  satisfactory: !' .  , 

,  • II I wouJd now like to say'a few",words on the subject; of the ,position of 
Indians in t ~  Colonies/of the British Empire. I wuuld rreface 
, my remarks ~  t tt ~ t  to which the GfIVernment 0 India: 
attach the greatest possible'importanpe, and in which I take a very deep interest} 
· h is however an extremely difficult question to handle, not ~  in view of the' 
eJtreme sensitiveness of the Colonial Governments to any interference with their 
legislative independence in administrative matters, but also on account of the 

t~ .  raised. by the inhabitants of the Colonies to Asiatic immigration of any' 
j kind ~ as ~ t  'labourers. ; Nevertheless, the Government of India 
· fully ~  tlJeir responsibilities, a,nd that it is their duty to do their utmost 
" to maintam the equality of ourlndiari fellow-subjects with our Colonial ~ 
, subjects,and t.O lose no opportunity of bringing their views ·before the Gov«:rn{ 
ment of the Klng·Emperor. , ' 

II I think that the Government of India may honestly claim that they have 
s'pared no efforts to protect the interests of our Indian feJlow-subjects in the 
Colonies. Since the year 1910. we have been in constant correspondence, 
with. the, Secretary of State " on the subject of grievances of ,Indians ,hi' 
the Colonies, and we shall continue to urge our views until redress is obtained. 
We have, as Hon'ble Mem\lersare' perhaps aware, a Commission composed 
of a member of the Civil Service and an Indian gentleman of ,industrial 

. ,  , , ~ 
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experience, }vho at the present moment are visit Lng those Crown Colonies 
to which .• identured emigration is still permitted with a "jew to making a 
thorough investigation into the conditions of employment of I ndians, and gene-
rally into their position and treatment in those Colonies. We have not ig nored 
the disabilities of Indians and their families in Canada, and we have at 
last succeeded in obtaining that temporary permits to Rritish Indian subjects desir-
ing to visit Canada. will be issued in all proper cases. There are other points 
that we have submitted to the Secretary of State as requiring redress, and 
we have laid speciaf stresson the right of entry of the wives and children of 
Indians who have acquired Canadian domicile. The question of Indian immi-
gration into South Africa is still under discussion with the Colonial Government, 
and I am in hopes that some of the defects of the Bill recently passed by the 
Colonial Parliament may yet bf: remedied. What I wish to assure Hon'ble 
Members of Council and the Indi:m public generally is that the Government of 
India are keenly jealous of the welfare of our Indian fellow· subjects in British 
Colonies and elsewhere, and that we watch carefully over their interests. We 
work quietly and steadily, and we believe that in this way our efforts are more 
likely to meet with success. . 

.. Having dealt in a some\vhat cursory manner with the external affairs of 
India, I will now tOllch lightly on a few pOlOts connected with the internal affairs 
of this Empire. 

1/ I am happy to think that the material prosperity of India has been quite 
phenomenal. During the year 1912, the imports of merchandise ~  from £92 
millions to·£107 miIlions, while the exports rose from £160 millions to £164 
millions, and-the total trade from £244 millions to £271 millions. These last 
figures show a net increase oi £ 27 millions, or J I per cent. In rate of progres-
sion, India therefore compares favourably with any of the principal countries of 
the world. Under present circumstancl!s, there is no reason why this prosperity 
should not continue, although it would be wise not to raise our hopes too high. 

II I am glad to say that treating India as a whole, peace and prosperity may 
be said generally to prevail, but there has been, I am sorry to say, an appalling 
increase of lawlessness and of violent cri:ne in the Northern and Western 
Punjab. The Lieutenant-Governor in a very able speech in August last de-
nounced the situation as a blot on the administration and a disgrace to the com-
munity. He at the same time urged the co-operation of the people with the 
authorities to remove this disgrace by using their influence to prevent crime and 
their knowledge to secure the detection and punishment of criminals. Should 
such co-operation fail, and the means of punishment prove inadequate, the Local 
Government will not hesitate to propose such changes as may be necessary to 
. secure the protection of Iile and property and to combat crime with success. I 
trust that, with the co-operation of the people, no such measures will be 
necessary . 

.. There has been elsewhere another centre of disturbance, where I hope and 
. trust that, with the growing co-operation of the inhabitants, normal conditions 
may be soon restored. I allude to the regrettable recrudescence of dacoities that 
has taken place during the past few month. in the eastern part of Bengal, some 
of them being of a particularly savage character. I do not want to exaggerate 
the importance of these deplorable incidents, but one may well ask the cause 
.and ongin of such acts in a Presidency where any excuse for disorder and 
unrest has been removed by the gracious announcements of the King-Emperor, 
and it would be difficult to find an answer to this inquiry. Some of these 
dacoities perpetrated by so-called Madl'a/og have been described as political 
dacoities. Personallr I fail to see any difference between an ordinary dacoity and 
a political dacoity. They are both crimes of a heinous description, while the 
perpetrators, be they bluzdralog or others, are all criminals of equal ~ , 
thebhadralog being, if anything, worse thar. the others, since from their pOSition 
they have not the same temptation brought on by want and misery, and from 
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their education they ought '0 know better. It is a source of profound regret to 
me that students from schools and collegcs should, on more than ·one. occasion, 
have taken part in such proceedings. Very differcnt indeed was the conduct of 
those students from thc schools and colleges and University of Calcutta who 
went to the relief of the unfortunate sufferers from thc recent terrible ~ , who 
WErc in danger of death from hunger or drowning. Those are the young men 
whom we can honestly and heartily admire for their courage and endurallce. 

Ie I trust that some of those ill·advised young men ~ engage in dacoities 
may take my words to heart and turn over a new leaf for the injury inAicted on 
respectable families, by the acts of some of their younger members under the 
evil inAuences to, which unfortunately they are often exposed in some of their 
schools and ~ , has become a serious mattcr in Bengal, and calls for active 
co· operaticin ~ the part of the respectable bulk of the population with the aut ho-
rities to ensure internal peace, without which it is impossible to secure the pro-
gress and development of the Presidency which we all desire to see. 

" There have also been, as we all know, sad events at Cawnpore, to which I 
am unable to refer, since they are still sub jl,dice i but I may be permitted to say 
that they have caused me deep distress, and that I am full of sorrow for the 
innocent widows.:and orphaqs,in the losses they have sustained; At the same time 
I wish to assure you that there is, and has been, absolutely no change in the 
policy of ~ t towaras the religious beliefs and usages of the subjects of 
the - ~  inlndia,tto ·whom freedom from molestation or disquiet by 
reason of their ~ .  t~ and the enjoyment of equal and irnparti21 protection 
of the law in their religious :observances are assured. ' 

"The deep interest t ~t we all take ill the progress of education in India 
induces me to make a few remarks on the subject. We have not forgotten His 
Majesty's ~  message which still rings in our eard, an:! I and· my Govern-
ment will leave no stone unturned to realize the hopes enshrined in that gracious 
utterance. From the; very l outset I and my Government have been deeply 
interested in alfthat,'goes ~  develope and improve education in India. W hen I 
assu!1ledcharge(of tqe ~ ot,Vjce<oy, .the total ~ ~ t  on t ~ 
was Just tess than 4 c.rores of .~ .  Smce that date grapfshave . ~  made by 
my Government to Local Governments to the extent of 4 ,crores 79 lakhs non-
recurring. and I 'crore 15 lakhs recurring. This is but the.beginning of a policy 
which we hope to' ~ rapidly as the financial situation permits. . 

" In ~  these facts a'nd of the actions of myself and my Government, 
J am somewhat surprised to see, in certain quarters,hints, statements or 
suspicions that we contemplate the arrest, or t he extinction, of higher education. 
Out of the grants that I have mentioned, a sum of over 1'35 lakhs non-recurring 
and over 27t lakhs recurring has been allotted to University,' College, and 
secondary education. not without criticisms from some sides that higher and 
secondary education should look after themselves, and that' the entire resources 
of the State' should be concentrated on primary education. , 

fI Our policy has been laid down in the Resolution of the 21 st February, and 
1 challenge anyone to say that it is not both liberal and progressive. i 
"You may rest assured that there is absolutely no foundation whatever in the 

rumours that my Government looks with little favour on higher education, 
whether in secondary schools or in colleges or in Universities. We have set 
before ourselves a high ideal. We desire to give the young generation of India, 
by means of improved education, as good a chance in life as we Englishmen have 
received. We desire, above all, to cultivate high intellectual and moral character 
in institutions where the general tone is one of sound learning and instruction 
tempered by healthy emulation in sports. At the same time I would Widh that 
the youth of lndia should be taught wisely and well to be truly patriotic, to serve 
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their country fVlth unselfish devotion, to appreciate· to the full their own great 
historical traditions. and to take a pride in belonging to the land in which they 
were born. As a fOlther myself, I can sympathise with the parents of India in 
their aspirations for their children. I hope to see the young generation of the 
schools and Universities of this land grow up into honest. able and clever men 
who will play their part, not only in the administration, but also in the social, 
moral and material development of this great Empire with a clear perception of 
responsibility, and a true appreciation of their duty to the Empire, to their 
families and to themselves. And when I think of the students, whom I have 
had the pleasure of seeing in different parts of India. and with many of ,vhom I 
have had the advantage of conversation, I am f.lled with a feeling of hope and 
enthusiasm. It is to the students that my heart goes out, and I feel that no 
sacrifice is too great for their welfare and for their education, for with them and 
their posterity lie the future of this land and the destiny of India. 

. .. With these few remarks I conclude, and I now declare this session 
adjourned." 

The Council adjourned si"e die. 

SIMLA; 

Th, 2(1111 S'II,,,,6pr, 1913. . 
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W. H. VINCENT, . 

S,cr,tar, ft} til, Gn,,,.,,,,,,t Df h;Jill, 

L'K.slali'll' D'I4rI""", • 
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~,-- - - - -.---------.. ~ •. --------•• - ------------------ ~----~-,-,----~------,-------

..~ .~ . ~ .. :l Nil: 
~  (oid) ]  . ,~  . .~  
.1.... ......... "'d --~...~. .l 

~ . ~ II 
P,uD]ab ••• ••• . ... , .. , 4} 
.. , 
,.. I ~ 

~ t  ~ . 

~  ~  ., ,4mb., "!', R ~ i  \ 
~  ... 
I  . , 
DepartlDeIla 

~ . ~ t  

I 

I ~. 

•• J 
Ji 
\' E  . 

• ~ 1 
uiader :the 

. I 
t 

"Ot 

Nil 

10 

9 

13 

5 

• 

I :,. In I'reparlaethe stalementwhich ..... laid tin t ~ table in March, 1911, _ appolntment in Burma 
" . wu treiateil by. clerical error II held by a Muballlla_dan and tbe total of appointmenta on R.. 1,000 and 
. oyer w .. accordlnrl)' riven .. 27. The mistake was corrected in obtaininr tlie total firllre (141) ellllibited 
" in the Sta_nt of Janllary. 19130 ;:,,' 
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APPENDIX B. 

(Relernd 10 in the A_1o .2UC11ion 4.) 

Object 01 F.nd. 
Whether annual reportl 
or ....,.nli are 
publilhtd. 

Views 01 local Govern. 
mentl •• lo .hllhrr 
annual repGr1I Dr 
_nil aho.1d lie 
p.bliahed. 

i. Ea-N ••• b 01 Babe •• lp.r M.inten.nce 01 the .idows 01 the No 
F.nd. • .. N •• ab 01 Babe.alp ••• 

No Viewl e.,mud. 
i 
I 

i  . 
,. Mlan Muhammad Sultan 
I Fund. 

,. It1II.cIoud.D •• I. Fund ... 

• M.i_.nee 01 aha .. .N •• ab'. 
M ........ wn. 

M.in&enance 01 the wldo. 01 No 
Mlan Muhammad Soltan, and 
._tion 01. M_ial on her 
deeth. 

Aid . . ~~ A.,\O-A •• bic An .nnual report Ie No view •• apreutd. ..at '" lhe Dlrctor 01 
Public I_tion I 
but i' Ie not clear 
.hlther It Is p.bliIII • .... 

'I. N ••• b A,haauUa', Trusl "'aritable A_RIa ,ubllahed in 1 
...... lIenral ancI I A_GUIlt •• 

j  • 
'10 SaIJ.d Abd.1 Sobhan lUaa""l 

sa.oIatthlp. . 
J. M ...... 1IIIiId AzIaaI Bar! 
,  ! 

1+ ~ . t~  Cheudhurl 

Is-...... hI .Jan Nair H' 
t. '  • .... ~ ...... Aaral AU ... 

:, •. ~ ~ Tubial Khan 
iL ';1_ CII'uclnn 01 IdriI 
.8 ....... ~ 

,. "  • .,., 4balduJIa Fund 

. t ~ t  ... 
it: N.wlab .<.hall ... l. Ripon 
; ';SchoIarihlp Fund. 
,II" :  • 

II. P_ Mia Ilado .... ent_ 
'5' " 

13 ............. N .. i• 
't" '" ,. 
~ Mu"hl jobod Ali 
~ t t 
ISo; ~~.,.. R ........ 
• 'I,. • 

III. Manahl Afuuddla 
> ~. - , 

17. Manthl Del ••• HOllin 
. ,,~   ~ ~ 

IL MWllhI M .... finI R.h· 
. mill on behalf of No .... 
: ~  ~ . 

.,.' ~  Ahmad 
10.' Sahaid Bu 
r' t 

II •. Ali; Haide. Khan, AU 
I AIIarKhu. 

12. M.nahi N •• al Houein_ 

130. ~  ~  Bari 

..... Mo"" Ali. Nah_ Ali, 
: I KIln. ~ . Rohlala 
'. BIlL . 

is-: M.IM Aallar Rah_ 
,* ".' ; 
J&. R ..... ..win Mu ___ ' 

~ } . 
.~~  ~  ~ _: 

,  ' j' ',,. • 

~ ... H'r 

CIIlrUb .. 

Do. 
Do. l 

.' Do. 

Do. 

Do. 

Do. 

Do. 

Ed ......... 

CIwItabIe ' 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

" Do. 

Do. 

Do. 

Do. 

..; .,. 
-, : ... 

Do. 

Da. : 

Do. 

Do. 

Dei. 

Do. 

Do. 

Do. 

. Do. 

1)0. 

:0 .. ~ ! 
lDo. " 

" '. )Do.. 
I, 
II 

I I 
illo. 
I 
,Do. , 
;,Do. 
I 

. il?o. 

liDo. 
::00-

I:Do. 

'Do. 

,Da. 

I ,.00. 

J)a. 

J,o. 
~ 
\ , 

. \ ~ 
·Do. ~, 
j !" 

do. 

do. 

do • 

do. 

do. 

do. 

do. 

do. 

do. 

do. 

do. 

do. 

do. 

do. 

do. 

do. 

do. 

do. 

do 

do. 

do. 

do. 

do. 

do. 

do. 

do. 

do. 

I 
I 
It is ".able lhat --.tIoIII. --10- be 
pabIIohad."1 In ................ 1"" 
_of lbe...,.. ..... __ ...... 111 --..... 

I 

I 
t 
l ' , 

~  ~ .. 
J ,--f -1. ~ , ~ ~ ... -, 

I , , 
'  I 

I 
! 
I 
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U DILed ProviDe.. , .. 
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Name 01 Fund. Obje.t 'of Fund. 
Whether nnm'.1 reports 
or accounts arc 
pUblished. 

View. 01 local Ga.ern. 
ment. as to whether 
annual reporb or 
.ccounll .hould be 
published. 

--1------·--------_.--------1------.. 
29. Mun.hi Taj"ddin Ahmad Chorit.blc 

30. JoyduIHo .. :.in 

31. !\leur •. Golam 
and Son •• 

Hyder 

32. ~ .  Zllhirunne,\a 
Dlbi Chaudhurani. FC4 
male Hospital At nogra 
and Ilogra Public Ub-
rar)'. 

33. Moh.ln Fund. IMaOlled 
by the Government 01 
nenga!.) 

I. Raj. TUldduk a.,ul 
Khan'. Prlu Endow· 
mcnt 1.'rull, Agr&. 

Do. , .. 

Do. , .. 

Charitabl. and educational 

Panlv educational and parlly 
religious. 

Annual a"ard of a medal" and a 
am.1I cao. of Instrument. to Ibe 
I •• ding lemal. stud.nt of .urlery 
01 the AIr. Med, •• l >.ehool. 

t. J ahonlirabad' 
I'cbolarship 
Bar.8ankl, 

Jabnee P .... lsIon of \'a'O ICholanhlps lor 
Tru.t, boy. aUending the Bllra Banki 

H Ilh School. . 

,1. Frionds of Saiyid Ahmad 
Scholarlhlp Endo,,' 
ment TrUll, Be ....... 

4. Nu ... ull.h KhaD Prill 
End .. 'ment Truat, 
Luckn ..... 

Provision of a s:hal.nhip lor 
phyoical l.ienC. AI the !;lllten'.' 
College, Bon.r ••• 

Provi.ion 01 a cllh pri .. of R •. $0 
lor .tudenls 01 ~  final cIa .. of 
the Luckno" Medical CoIlOI\'Co 

s. Kinll'"' Hospital FUM, Parchase and diltributlon of 
Luckno". medicines and fuod to the .ick 

.-r. 

6. Kinll'"' Poor Hnu .. TrIIIt Chority to pen.ioners and Chrlo-
Pund, Lucknow, lian .nd olh.r poor people of 

Luckno". 

7. The New Chark, Fund, aeli.f of th. needy but respect.ble 
Luck""". poor of th. Cily of Lucknow. 

Accounts putli,hed in 1 
E •• tern Bengal and 
Assam G •• eUe. 

Do. do. 

Do. do. 

Do. clo. 

Do. do. 

Abatracl account pub· 
Ii.h.d annually by the 
Accountant·General 
In U nltocl Pro.ince. 
OaxeUa. 

Do. do. 

Do. do. 

Do. do. 

aeports are not pub-
llObed but are IUb-
mktod 10 Depuly 
ComlBluioner and 
Commiuio_, Luck· 
now,..... local GoY-
mont, .nd distn'buted 
to lD""ben of the 
G .... I Charily 
C_mlttee 01 Luck· 
now. 

Do. do. 

Do. do. 

I t A •• bove. 

1 

1 
Ina publication of accountl II COn-
~ lidered 10 be 

'1 .ulli.ient, 

J 

~~. 
r ::;:--

I 
I 
J 

S. ·N .... b Ali Allh.r 
Khan'. EndowmOllt, 

Arabic Khol.nhip for proficiency A_untl published 
aMuaUy in United 
Pro.inc .. a .... u.; 1 

I 
Allahabad. 

9-Bahu BOI!.m'. Slipend 
Fund, Fy.abad. 

10. Baha Bepm', Mati 
M ••• land Deorhl Zalar. 
ad·O.IlI. Fllnd, .YI. 
abad, 

I 

II. B.ha Begam'. Garden 
F .nd, Fyz:.bad. 

• 2.' Hil/h School Endow_nt, 
e Moradabad. 
: \ 

'3-'4. Muir Central CoO.' . ' ~~ ~~ ~  and pn-, 
(Twofaadl.l 

IS.' Sch";'l Fund, !!ta ... _ 

11i.1AIi B.kh.h ( Ith •• '. 
I,. . EndowmrDl, GoraIIllpur. 
! ~, . ; l" " 

Upkeep 01 the B.hu lIe2.m's 
tomb and ob....""nc. of rellJlo .. 
ceremonies connected with at. 

Provi.lon of pension for deoeen· 
....nl. of Ih. K4 ••• ". 01 Bah .. 
BOlam and 01 the rebot;" of 
Doorlll z.r .... IId·D.1l1a rup_ 
Il.ely, .nd maint.nance of. fr .. 
Mul .. "am ..... n .. hoo!. 

Upke.p of th. ,orden And build-
in,s belonging to Bahll 80111D1. 

Ihlablishmen\ of • school 

A .. ·.rd for PenI.n.nd Arabic ... 
A".rd for Arabic &lid S.n.krlt 
.Iternatel)·, 

For Tonk IChoiarshlp 

Encoa..,oment of l.we ed_ 
lion. 

-

Do. 

00. 

Do. 

00 • 

Da. 

Do. 

Do. 
~ . . 

do. 

do. 

do. 

do. 

do. 

dA. 

01 .. 

I The publication of 
account. it con-

r 
~  tolb(.uli-
clenL 

I 
I 
I 
J 

, 

_ ... _ .. _'-'--



Province. ~. t .  of Fund. 

---_.--_._--" .. -

Bon>b.y 

Bengal 

• 

'ii.',. ~ . .a,LD _ 
.J " .', :: •. ~.  ~ 

.. The Obf (lI',kfs) .. ta:. 
of Pir-Bai ra.t Ganj 
\la'sh S.hob Sarkhe) 
HOla.. 

2. The Shah Alam "<fate of 
S}cd ImAm Hydcrb:tx 
valad Musarnian (J 

Ahmed.bad. 

,. Tne jum. MO'jid of 
Ahmedahad. 

1. Moh .. ;n Endowment 
Fund -the ~  

Trust Fum1-

2. ~  End')""mt'nt 
Fund-fixed endow. 
ment. 

3 'Mohsin Endowment 
Fund.variable endow· 
ment. • 

4. Thr.e·ninth •• hare 01 the 
Mohsin ImambarL 

5, Bara I mambara-Meer 
Muhammad Ali of 
lIIasulipotam. 

6. Secular portion of the 
SUI.ram Khanka. 
Shahabad. 

7. Sibtoinabad Imam bar. 
Endowment. 

8. Tomb and Imambara. or 
Gaitara Begum. daugh-
ter of the late Nawab 
Hum.yun Jah. 

9. Princl! Gholam M uham .. 
m.d'. Charity. 

1(). Prince Gnol;:1.m Muham-
m.d', Charit). 

iI. MU.Eafiarpur School' or 
the Jogiara Fund. 

u. Mirza Muhammad Ho.· 
.. in·. Endowment Ilund, 
Purnea. 

130 Badsha Nawab Endow-
ment for fem!11e educa-
tion in Bihar. 

Ohjcd of Fund. 
\Vhe·ther a.nnual ~  

or iU,;counb .an: 
published. 

View! of local Govern_ 
ments as to whether 
annual reports Or 
accounts should 
be published. 

Rcp:lirs to t ~ c ... talc Rod m.lintcn-1No reports arc published. "1 
ance 01 th,· manO!:er;. i I 
Hrpain to the Shah Alam Hota"li Do. do. I 
i,.,... tomb, mo .. qut" and other ~ N (Jt necenary. 

t ~~ ~ , ~ ~ t ~ ~ . of II Do. do. I 
the Masjid. J 

"l 

htninten;:o:nce of the Imambara and It h.ls ~  decided to 
~t  of thr ~ ,  I publish account! :w-

(SlIpaintc/lder:tl of the Imam- nually in tlw Culcutta 
b:lr:l; pulilic charit)' and cdu;,;;\- Gazette, 
tion. (First published in 

March '9'L) 

'I'urtheranco 01 
~ education. 

MuhammadAn 00. do. 

J 
Payment to the Mut.alli for reli· 
gious purpo,es. 

Payment to tho MutwAlii 01 
Hongly fer religious purpost:'s. 

NO::'. '"":"'1 
lNot admlni5tered by Government and 
therelore accoonts 

(.) Maintenance ola Madra ... and, 
aubicription to Engli.h schnol I 

(.) SublC1"lption to charitable di .. 
pmyry; 

(3) Charity. 

00. 

Charity toward! indigent Hindus 
and Muhammadan'!! residing in 
Calcutta and the luburbs. 

MedicAl treatment of European 
pallpen in the Presidency Gene-
ral Hospital, Calcutta. 

TOW3rd. the teaching or Persian 
And Arabic in the Goverr.ment 
Zilla School, ~ . 

E.tablishment 01 an ~ .  
Ichool and a serai for the recep-
tion or traveller. in the town of 
Purnea. 

Establishment and ma.intenance 
of a Training Colle'!e (or women 
teachers; and ... arC:! of • achalar-
ship of R.. 50 per menoem 
tenable in the CoIJece. 

Do. do. eel by Government. I cannot be publilh-, 

Do. do. 

Do. do. 

Do. do. 

00 •. do. 

It i. proposed to publish 
accounts annually. 

Do. do. 

Do, do. 

I 
J 

1 

I i Not nec .... ry. 
I 
J 
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APPENDIX C. 
(Referred to in the An'l\'er to port IV of Quenion No. '4') 

(I) There is a Fund called the" Post Office Guarantee Fur.d" which was 
started on the 1st January ~  with the sanction of the GO\'ernment of India. 
The following subscriptions were required to be paid by persons employed by the 
Post Office in appointments below the grade of Deputy Postmaster·General :-

(i) By superior sen'ants, excluding postmen and village postmen--the 
sum of one rupee half-year! y. 

(ii) By postmen or village postmen, whether superior or inferior servants. 
and by inferior servants drawing monthly salaries of more than 
Rs. 5 (subsequentl)' raised to Rs. 7)-the sum of eight annas half-
yearly. 

(iii) By inferior servan's drawing monthly salaries of Rs. 5 (subsequently 
raised to Rs. 7) and less, and b)' any perlon receiving allowances of 
Rs. 5 (subsequently raised to Rs. 7) and less from the Post 

~t  sum of four annas half·yearly_ 

These rates.of subscriptions were reduced by one·half in 1894 and the 
collection of subscriptions to the Fund has been suspenderl altogether since 
1905. Thus a large prop'ortiol) of the officials now in the service of the Post 
Office have never subscnbed io the Fund. 

This Fund took the place of another Fund known as the II Post Office 
Security Fund" which was e'tablished on the 1st  April 1873. The latter was 
of the nature of a Departmental Mutual Society and provjded for the realization 
of enforced ~  from persons in the employ. of the Post Office, in lieu 
of the Security which they had previously been required to furnish. Subscrip-
tions from the pensionable e1I1SS were returnable on resignation or death of 
subscribers in the proportion borne by the surplus income to the total income 
of the rund. but subscriptions from the non-pensionable class were not 
returnable at all. 

Having regard to the serious pecuniary responsibilities devolving on postal 
employes owing to the introducti9n of the insurance, money order. value-pay-
able and Savings ~ .  business. it was decided. in December 188!a. 
tAIJI tI" ,.1141''' If ,ub"IjIU"II, laid ,u'JJGripliflll, s/lfluld b, 'Io",d. This 
necessitated the institution of the Guarantee Fund on the 1St January 
1883. 

(2) The balance of the Guarantee Fund on the 31St March 1913 was 
Rs. 11.09,372-8-0. Of this. sum Rs. 7.82,300 was held in Government Sec;uri-
ties, the market value of which. on that Ilate. was Rs. '.46.118-10'0. 

Ca) The Fund. which was started in 1873. was replaced bv the Post Office 
Guarantee Fund in 1883 as explained in paragraph I. but not for the reasons 
given in the question. The Guarantee Fund has not become unwieldy nor has 
any new Fund been opened. 

(4) The proceeds of the Fund were originally intended to be applied to 
the making good, up to a: rresCrlbed limit, of losses caused to Government by 
the Deilect or misconduct 0 any·person in the employ of the Post Office ansi to 
the oo.t of keeping the accounts of the Fund. The limits referred to were. at 
first, Rs. 11500 in. the case of II Superior" servants and Rs. 750 in t ~  
II Inferior II servants, but these were subsequently increased to Rs. 3,OOOlUld 
RS .. l.S00. respectively. In view of the prosperous condition of the Fun'" itjwas 
decided. &o11l time to time. to aUow the proceeds to be utilized also for ~  
objects, namely,;....: . 

(i) The payment of rewards for furnishing information in Post Office . 
~  easel, and for specially honest and courageous sCl7ice 

on ahe part of any persons III the employ of the Post O/lice 
while in t,*"discharge of their duties. 

(if) The irant 'of compensation (noJ exceeding one month's pay) to 
seryants of.tbe Post Office for loss of their private property.; 

>. , 
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(iiI) T.he·payment to t~ ~ ~ ,  of the Post Office of the 
" actual traveIling expenses . ~  by. theql in their journeys to 
the head-quarters of the distract In which they are stationed to 
be exa,minecl by th,e Civil S,urgeon ~ ,Postal Life Insurance. ,,' 

(iv) The payment of rewards to the subordinate staff of the Simla-
Kalka line (now abolished). 

('/I) The payment of gratuities. in very special circumstances, to the 
families of deserving Post Office servants left in indigent circum. 
"tal}ces by the premature death of the individuals upon whom 
they ~ .  ~ their ~  ,and to fast Office officilll, .,,'ho 
are, oWing to no fatilt of their own, physically or mentally inca-
Eacitated for further service before, they have earned pension. 
During the current year the sum of Rs, 3.733 has been already 
sanctioned on this account. ' 

'. It' is ~ t proposed. at present, to utilize the IIJOIlCY ~  any ~ ~ t  
than those mentioned. " 

(5) It is not known whether a similar Fund ,~t  any other country. 



APPENDIX D. 

(I{derred 10 in the An,wer to parograph I 01 Question No. 37). 

Stafcmerzt sho;villg the names of fruiiall Railway 'Compa/lies, year 01 ngz"stratio1! 
alzd whetlzer the Railways were State'Mulled or Company·owned li/les at 
date oj regist"afioll, etc. -

Rniltllay anc Tr.1nl1V3Y Comp3.otes. D.te of [egistD.tiOIl, 

\Vhether owned by the State or J. Private 
Company and wJletner managed by 
Government or by a Company 

undl!lr a working 
contu,ct.. 

Chalnpaner-Shivrajpu:' Light 18th November 1')05 Company-owned and worked. 
(2'6'). 

Nadiad-Kapadvanj (2' 6') 

Godhra-Lunavada (2' 6") I ••• 

Baraset-Basirhat Light (a' 6') 

March 1911 

Ditto 

Bengal Provincial ~ - 1890 
Magra) (2' 6"). 

~ -  ~  0'1... 1879 

Howrah-Amla Light (3' 0") ~.. ~  May 1895 

Howrah-Sbeakhala Light (2' 01 19th June ~ 

Jessore.Jhenidah Light (2' 6') 1911 
, , , 

Sbabdara' (Delhi)-Saharanpur 1905 
Light (2' 6"). 

27th August 1900 

Madaya Light (2' 6") 28th August 1906 

Butbidaung-Maungdaw (2' 6') 29tb March 1913 

Arrah-Sasaram Light (.' 6")... 19th October Ig09 ... 

Bukhtiarpur-Bihar Light (2' 6") 19th July 1901 

Dehri-Rohtas Light (.' 6") 

Dihru-Sadiya (3' 3!") 

Ledo and Tika k Margherita 
Colliery (3' 3n. 

Dwara-Therria Light (2' 6") 

Tczpcre-Balipara Light (2' 6") 

1908 

}30tb July 1881 

15th March 1913 

2nd October 1893 

Ditto. 

Ditto. 

Ditto. 

Ditto 

Ditto. 

Ditto. 

Ditto. 

Ditto. 

Ditto.: 

I 

Ditto. 

Ditto. 

Ditto. 

Ditto. 

Ditto. 

Ditto. 

Ditto. 

Ditto. 

Ditto. 

Nizam's Guaranteed State 24th December 1883 Owned by Nizam's Government 
(5'6"). 

Bezwada Extension (5' 6") 

Bangalore-Chickballapur Light 
(2' 6"). 

Mirpur Khas Jhudo (3' 3i') 

Mirpur Khas Khadro (3' 3'1 
} 1908 ... { 

and worked by Company. 

State-owned but worked III 
Nizam's Guaranteed State Rai -
way Company. 

Company-worked under a ~

:lOtee from the lIIysore Durhar. 

Company-owned but worked hy 
thOo Jodhpur-Bikaner Admini.-
,ration. . . 



~  

t~ of ngistratior.. a 

~ , ~  ~  ~ ---  
Western Railway) (5' (j"). 

.~ mritsar-j'atli (5' 6") 

Southern Punjab i{ailway 
Extensions (5' 6"). 

Sutlej Valley (5' 6") 

Kalka-Simla (2' 6") 

Eastern ~  (5' 6") 

12th April '905 

and} 
30th July 1895 

... i 1903 

Mymensing.Jamalpur-Jagallath- gthjune ,899 
"anj (3' 31"). ' 

Oudb and Rohillrhand (S' 6")... Augu!t 1867 

, Ha'rdwar-Dehra (5' 6") ... uth March 1897 

Cawnpore·Burhwal (3' 3'· 
gauge look). 

\VhdhN O'.lInt'd Lr tht' Stj![' or a . ~ 

COlllp:.nl and ,~ t  nur12J;;e I by 
Gu\'etlHIt'lll ur hy iI lOmp.luy 

I;n,i"r :... ~  

contLlCt 

,-~ ~  CO/llP:lOy-()\"nrd an'! 
worked but purchased ja I ~  

alld ~ IVorked by the State. 

Company-owned hilt worked by 
North. \I'o.tcrn I{ailll'''), Admin-
istration. 

Ditto, 

Origin;ll1y Corqlany.-o, ... ned and 
worked but purchased all 1st 
jalluary 1906 by the State and 
worked by North-Western Rail-
way Adrninistratioll. 

Originally ~ .  and 
worked but purchased on 1St 
july 188{ and since worked by 
the State. 

Company-owned but worked hy 
Eastern Bengal Railway Admin-
i$tration. 

Originally Company-owned and 
worked hut purchased on 1St 
. January 18S9 and .ince' worked 
by the State. 

Company-owned but worked by 
. Oudh and Rohilkhand ,Railway 
Administration. 

State·owned but worked by ~

gal and North-Western Rail-
way Administratiou. 

Cawnpore-Banda (5' 6") St,te-owned but to be worked by 
Company. 

Ambaji-Taranga Light (2' 6")... ,st Septembc: 'g05 Complny-owned and worked. 

Assam Bengal (3' 3.") 18th March 1892 

Barsi Ligbt (a' 6") "th July 1895 

Bengal and North-Western 23rd qctober 1882 ... 

(l' 31")· 

Tirhoot (3' 31") 

Bengal-Nagpur and Extensions 23rd February 1887 
(5' 6·). 

Bombay, Baroda and Central \8SS 
India (5' 6W). 

129LD 

State-olVned but worked by a 
Company. 

Company-owned and worked. 

Ditto. 

State-owned but worked by Ben-
gal and North-\Vestern Railway 
Company. 
State-owned but worked by a 
COllipany. 

Originally owned by a Company 
but purchased 00 3'9t December 
1905 and made over to tbe 
present Company for working. 



86 

Rail" ... yand Tra:n."a)' Companiel. Dde of rei!i,tr.1.tion. 

Tapti Valley (5',61 17th JUDe 1896 

Abmedabad-Dh6lka (3' 31") 2and July 1901 

Abmedabad-Parantlj (3' 3'") ." 6th January 1896 

Palampur·Deesa (3' 3'") British 
Section. 

Burma Railwaysand Extensions 21St July 1896 
(3'31")· 

Southern Shan Statea (3' 3'·) 

East Indian (5' 6") 

Delhl-Ambala-Kalka (5' 6') 

South Behar (5' ~  

Tarkessur (5' 6") 

Great Indian Perlin.u', (S' 6") . ~  

I H, ' 
, r. 

, ,I' ~ ~ 

'Agra-Delhi Chdrjl (j' 6') 
1 ,It· 

25th January 1889 

'" 
J ••• 

Whether owol!d by the State or :l Private 
Company and \. hether maMgeJ by 

~ t or by III Compllll'y 
under I work:l1l: 
contne!. 

Company-owned and worked. 

Ditto. 

Ditto. 

State·owned but worked by Bom-
bay·Baroda and Central India 
Railway Company. 

State-owned but worked by a 
Company. 

Under construction by the State. 
To be \forked by the ·Burma 
Railways Compauy. 

Originally owned by 8 Company 
Lut purcbased by t he State on 
1St January 1880 and made over 
tOothe present Company to work. 

Company-owned aDd worked. 

Ditto. 

Ditto. 

Originally Corripany-owDed but 
purcbased by the State OD 30th 
June 190'> and 'made over to the 
preaent Company to work. , 

! I 
State-owned but worked by Great 
Indian Peninsula Railway COIn-
pany. 

Ditto. 

Bbopal-Itani (5' 6·) Britisb Ditto. 
Section. 

:Matberan Light (2' 01 16tb September 1908 Company-owned and worked. 

Dhond-Baramati (a' 6") 

Murtajapur-Ellichpar (2' 6")... } 
1910 

Murtajapur-Yeotmal (2'6") 

Madras and Southern Mabratta 1853 
(5'6"). . 

Rohilkund and Kumaon (3' 31") 6tb October 1882 

Lucknow-Bareiliy (3' 3''') 

Powayan Light (2' 6) 22nd April 1887 

Ditto. 

Ditto. 

Originally Company.owned 'a&d ' 
worked but purcbased on' lat 
January 1908 and made over to 
the present Compaoy to work.:, 

State-owaed but worked by Madras 
aDd Soutbern Mabratla Railway 
Company. 

Company-owned and worked. 

t t - ~  but worked: by 
RohilkuDd and Kumaon Railway 
Company. 

Company-owned and worked. 



RalJ •• ,.Qd Tn .... , ~ .. p •• I ... 

SOutb Indian 

, 
, 'j, 

~ ~ t~  (Brjti.h Sec-
tion) (3'  31"j. 

,)4orappar-Dbarrnapuri (2' 6*) 

I' ~ .  (2' 61 

f, ~  ~~  bd Eiten.lonl 
I.,'; " \: I  . r.,:' J ,~  -, 
'", , 

Date of 10".lratl ••• 
\ 

1890 ... 

Ylholhor o •• oel b,lhe Sial. or a Prl.al. 
Com POD' aDd wbelb .. rnlJlaged ., 
Gciyo .. _.1 Dr b, a Compo., 

...eler a workia, 
COIltracL 

Originally Company-owned and 
worked but, purcbued on 
31Bt Deceruber 18go and 
maile over to the preseat 
CO\"p&oy to work. , 

State-owned but worked by South 
India Railway Company. ' 
, 

I 

I 
i 

Ditto 

Ditto. 

~  and worked. 
J; , 
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APPENDIX F. , 
(Referred to in the Answer to part 4 01 QUC1tion No. 35.) 

Net ~ ~ charges 011 behalf of India iI/eluding capilal out/ay. 

19°3'°4 

1904-05 

1905-06 

19°6-°7 

1907-08 

19°8-09 

J 909-1 ° 
1910-11 

1911-12 

1912-13 (Approximate) 

(a) Include. , , ~  for ,silver. 

(6) . Includes ~, . ,  for silver. : : 

£ 
~ , ,  (al 

28,083,750(6) 

H748,843(r) 

37,398,333(d) 

3l,667,4Io(e) 

26,910,672 

24,619,5'9 

30,067,386(/) 

:.z·h525,26o 

33.985,297Ct) 

(el Includes ,~ ,  for ~  and U,9SQ.g60 in ,connection ~ t  the' purchue 
01 the-Bombay, paroda and Central India ~  ~  CenLral Railways. 

(d) ~  £2,370,929 for silver.; :  , :: : .; 

(el Includes 4;516,255 for .ilver and 2,144,800 inconnectjon with the purchalc: of 
, thc Madras Railway, ' .; ~ . ~  !: ,; .' 

(/) Includes ;S.9o,t,IOO iii ~t  with , t ~  of tbe Indian ~  
Railway. ' : '  ' 

(t) Include. 7;058,619 fonilver. ,  . 
, . 



APPENDIX G. 

(Referred lO in the Ans·.."er to ~t  No. 39·) 

I.isl 0( IIC11ISP"PcrS, etc., ill lite Pll1ljllb wllitlz arc supp/t'ed .villt ,;iJicia! papers 0/ 
the GoverlllJlOlt of Ifldia through Local GOTJernments. 

Published I'U ElIglisli. 

I. Tribullc. 

:i. Observer. 

3. Punjab"e. 

4. Khalsa Advocate. 

~. ~  Time>. 

6. Arya Patrika. 

Published ill Urdll. 

r. Sialkot Paper. 

2. Akhbar-i-Am. 

3· Walaoar. 

~. Victoria Paper. 

5· Nur-i-Afshan. 

6. Siraj.ul-Akhbar. 

7· Paisa Akhbar. 

8. Vakil. 

9· Punjab Samachar. 

10. CUrzOIl Gazette. 

II. Watan. 

12. Arya Gazette. 

13· Hindustan. 

I". Jhang Sial. 
Pu61is",J ;/1 Gu,.",dlli. 

I. Faujl Akhbar ~  edition). 

z. Khalsa Samachar. 

L,st l!f rlewspapers, elc., in the Uniled PrOVillC8S which arB mpplied 'llJilh official 
papers 0/ the GOt',rnmlnt of /"dia through Local GOTJernmen/s. 

P,,6lished i,. EnElish. 

I. Advocate. 

2. Leader. 

3. Hindultan Review. 

I. AI Bashir. 

2. Oudh Akhbar. 

3. Aligarh Institute Gazette. 

P,.6Iish,d in H'fI/". 

I. Bharat Jiw31l. 

... Abhyudaya. 




